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MR. DEPUTY CHAIRMAN : Now, I shall put the Resolution to vote.

...(Interruptions)...

SHRI K.N. BALAGOPAL (Kerala) : Sir, what is this?. ..(Inferruptions). ..You

cannot take this up. ..(Interruptions)...

MR. DEPUTY CHAIRMAN : I shall, now, put the Resolution.
...(Interruptions)... The question is ... (Interruptions)... It is Resolution

...(Interruptions)...
SHRI P. RAJEEVE (Kerala) : Sir, what is this? ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Are you opposing? ...(Interruptions)... You don't
want it? ...(Inferruptions)... Okay ...(Interruptions)... He has moved ...(Interruptions)...
Let it be there ...(Interruptions)... Agreed... (Interruptions)... It is only moved. I will
take it up later. ...(Interruptions)... Mr. Chowdary ...(Interruptions)... Hon. Members,
how, please, let me say something. ...(Interruptions)... Allow me one second.
...(Interruptions)... It is my request ...(Interruptions)... One minute. ...(Interruptions)...
Allow me one minute...(Interruptions)..My request is ...(Interruptions)... See,
O'Brienji, my request to you is this. ...(Interruptions)..Hon. Members, Hon.
Chairman, had called a meeting of the leaders and there was consensus that this Bill.
..(Interruptions)... Now, please, ...(Interruptions)... Please, let me say...
(Interruptions)... 1 am not saying that there is consensus on the Bill.
..(Interruptions). ..Not consensus on the Bill... (Interruptions)... Let me say.
...(Interruptions)... Let me complete. ...(Inferruptions)... It is not consensus on the
Bill. ...(Interruptions)... There was consensus on the Bill that there should be a
discussion...(Inferruptions)...There is consensus that we should discuss this Bill..

(Interruptions)...

SHRI SITARAM YECHURY (West Bengal) : But, Sir, only when the House is

in order. ..(Interruptions)...
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your seats ...(Interruptions)... Mr. Chowdary, your amendment for calling the
Attorney-General is there ...(Interruptions)... You can move it; the House will
consider it ...(Interruptions)... That will be considered... (Interruptions)... You move .
. . (nterruptions) . . .There is a procedure... (Interruptions)... Not now.
..(Interruptions). ..For moving the motion or amendment, there is time and there is a
procedure... (Interruptions)...1 cannot break the rule. ...(Interruptions)...
No...(Interruptions)...First, there will be general discussion on the Bill...
(Interruptions).. .See, there are rules...(Interruptions)... Everybody knows about a
Bill. First, there will be general discussion. ...(Interruptions)...Only after that,
amendments will be taken up. ...(Interruptions)...You cannot do
that...(Interruptions)... Then, 1 will have to take action... (Interruptions)...There is time
to move amendments...(Interruptions)...1 will allow that...(Interruptions)... Shri

Yechury...(Interruptions)...Tell me what do you want?

SHRI SITARAM YECHURY (West Bengal) : Sir, there is consensus that there
will be a discussion on the Bill when there is order in the House.
...(Interruptions)...You restore the Order...(Interruptions)...Please ask them to go back

to their seats...(Interruptions)...

MR. DEPUTY CHAIRMAN : Please go back to your seats. ...(Interruptions)...
There will be a discussion...(Interruptions)...1 will allow you all ...(Interruptions)... 1
am telling the hon. Members that I will allow you all ...(Interruptions)... Go back to
your seats. ...(Interruptions)... I will allow you ...(Interruptions)... Go back to your
seats. ..(Interruptions). ..See, there is a motion... (Inferruptions)... Hon. Members,
there is a motion or amendment to call the Attorney-General. But, according to the
procedure, that motion/amendment will be considered at the time of considering
amendments. The House can consider it. There is no rule to consider amendment
now. ...(Interruptions)... There is no rule... (Interruptions)... There is no rule for that
...(Interruptions)... After general discussion, amendment will be taken up.
..(Interruptions)... 1 cannot break the rule. ...(Inferruptions)... I cannot violate the
rule... (Interruptions)... You keep quiet ...(Interruptions)... Shri Venkaiah Naidu, would

you like to speak? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): I am willing to speak provided

there is order in the House...(Interruptions)...



400 Government [RATYA SABHA] Bill

MR. DEPUTY CHAIRMAN : What can I do? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : When the ruling party members themselves
disturb the House, how can you expect me to speak? ...(Interruptions)... I am willing
to speak ...(Interruptions)... 1 am ready... (Interruptions)... But, please stop this sort
of atmosphere. ...(Interruptions)... I want to speak ...(Interruptions)... And, 1 cannot
be a part of this... (Inferruptions)... 1 request the Chair to see that order is restored
in the House. ..(Interruptions). ..And, 1 request the Government also to take back
their Members from the Well and maintain order in the House so that we can start

discussion ...(Interruptions)...

MR. DEPUTY CHAIRMAN : I request the hon. Members, see, you all can go
and oppose the Bill... (Interruptions)... You can vote against the Bill
...(Interruptions)... That is democracy... (Interruptions)... Don't do this

...(Interruptions)...

SHRI M. VENKAIAH NAIDU : As far as the BJP is concerned, we have been
saying that we are for debate and discussion ...(Interruptions)... Also, we want to
move amendments and we also want to maintain the democratic system
...(Interruptions)... Our party, right from the day one, has been saying that we are in
favour of creation of Telangana State and, at the same time, we want to protect the
interests of the Seemandhra people... (Interruptions)... For that, we have to, first of
all, see to it that the House is kept in order. ...(Interruptions)... Otherwise, it will be
a mockery of democracy. People will be laughing at us ...(Inferruptions)... So, please
see to it that order is restored in the House ...(Interruptions)... That is my request to

you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : I request the hon. Members of the House to
encourage them to go back to their seats ...(Interruptions)... Why not?
...(Interruptions)... Hon. Members, encourage them to go back to their secats
...(Interruptions)... 1 request senior Members and leaders to advise these Members,

the erring Members, to go back to their seats ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, we all agreed that there should be order to

start discussion ...(Interruptions)... First, keep the House in order ...(Inferruptions)...
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MR. DEPUTY CHAIRMAN : I am assuring that there will be discussion
...(Interruptions)... But, please, go back to your seats ...(Interruptions)... Illegal or
otherwise, the House will decide. ...(Interruptions)... You cannot decide
...(Interruptions)... What is this? Go back to your seat...(Interruptions)...l will
suspend you. ...(Interruptions)... 1 am telling you ...(Interruptions)...What nonsense
are you doing? ...(Interruptions)... You are killing democracy ...(Interruptions)... You
have to save democracy. ...(Interruptions)... You are killing. Don't do this. I will take

action against you ...(Interruptions)... The House is adjourned for fifteen minutes.
The House then adjourned at ten minutes past four of the clock.

The House reassembled at twenty-five minutes past four of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
MR. DEPUTY CHAIRMAN : Shri M. Venkaiah Naidu. ...(Inferruptions)...
SHRI M. VENKAIAH NAIDU : Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why don't you want to listen to Shri Venkaiah
Naidu? He is not from the Government. ...(Interruptions)... He is from the Opposition
benches, a senior leader, a senior Member. ...(Interruptions)... Why don't you listen

to him? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : I request the Government and also the entire
House to please peacefully allow this proceeding to go on and let us have a healthy
debate on this Reorganization Bill. ...(Interruptions)... We want to reflect the
sentiments of the people of Telangana as well as the feelings of the people of
Seemandhra. ...(Interruptions)... That is why I am requesting you to see that there is
order in the House so that we will be able to express and put forth our point of
view. ... (Interruptions)... Sir, it is a historic legislation and it needs an in-depth
discussion. ...(Interruptions)... So, that being the case, I would like to request the
entire House to see that there is peace in the House and the Members are allowed
to have a frank expression of their views. ...(Interruptions)... Sir, I feel it very difficult
to continue like this. ...(Interruptions)... 1 only request you to see that order is

restored in the House. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN : I want to bring order. ...(Interruptions)... What

can I do? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : If the Chair is so helpless, will you expect me

to take the responsibility? ... ...(Interruptions)...

MR. DEPUTY CHAIRMAN : What do I do? If you agree, I will take action

against them. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU : If the Chair is so helpless... ... (Interruptions)...

MR. DEPUTY CHAIRMAN : You support me in taking action against them.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Can the Parliament run like this?

...(Interruptions)...

MR. DEPUTY CHAIRMAN : If you can support me in taking action against

them, I am ready. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Can we have a frank expression and
discussion on a historic legislation like the Reorganization of a State?
...(Interruptions)... So, 1 only request the Government and also the Leader of the
House and the Chair to see that order is brought back to the House.
...(Interruptions)... We are seeing even the ruling party Members, Congress Party
Members also, coming to the Well of the House and displaying placards.
...(Interruptions)... That shows all is not well within the ruling party.
...(Interruptions)... It is really unfortunate. It is such an important legislation that the
entire country is watching us. ...(Interruptions)... 1 am told the debate is on.
...(Interruptions)... The live telecast is going on. ...(Interruptions)... But if the people
of India are able to see this ... ... (Interruptions)... safay 78 95 Ree € & amu
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...(Interruptions)...
MR. DEPUTY CHAIRMAN : I can hear. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : It is not the question of making you to hear
it. ...(Interruptions)... It is a question of making the entire country and the House to
hear me. ...(Interruptions)... If the Members are shouting like this ...

...(Interruptions)...

MR. DEPUTY CHAIRMAN : Let the nation see how these people are

behaving, this unruly behaviour. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN : I can hear you. ...(Interruptions)... Vankaiah
Naiduji, you speak; I can hear you. ...(Interruptions)... You speak; Members can

hear. ...(Interruptions)... You speak. ...(Interruptions)...

st v d&ar Wy ;. SuEwWRT S, doi T SR oty il wiEwrs §
(I, T AT &F € (@@E).. RO W Refy swe s e
& (@@, S P te w9 faex e ifeed S Tt 8 L (@eum).. 39
TN H AT TR AU ¥ WEed YW § .(J@UF).. $F WER Pl IA™

oo e

T (@eaF).. 9ft ulalea ol yrRdm wwar udt L (cEEm)..




404 Government [RATYA SABHA] Bill
MR. DEPUTY CHAIRMAN : The House is adjourned for fifteen minutes.
The House then adjourned at thirty-two minutes past four of the clock.
The House reassembled at forty-seven minutes past four of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN : Shri Venkaiahy/V 1 can hear you what you

speak. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : I request the Chair to assure all the Members

that every party will get an opportunity. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Every party will be given an opportunity. You

speak. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : They have a right to speak. ...(Interruptions)...
Let them speak. ...(Interruptions)... As 1 told you, at the end of the day, after proper
democratic discussion, the House can vote for the Bill, and the Bharatiya Janata
Party, as I told you, Sir, is committed for the creation of Telangana State.
...(Interruptions)... I am very clear in my mind. ...(Inferruptions)... My only worry is
about addressing the problems of Seemandhra people. ...(Interruptions)... Sir, there is
no conflict between Seemandhra people's interests and Telangana people'’s interests.
...(Interruptions)... Sir, Telangana people want Telangana; we are saying 'yes'.
Telangana people want Hyderabad; we are saying 'yes' even for that also. What we
are saying is that there are apprchensions in the minds of the people in our
Seemandhra region about the safety and security, and also about employment,
education and opportunities for the people of Seemandhra region who are residing
in Hyderabad. ...(Interruptions)... That also has to be protected. ...(Interruptions)...
For that, a constitutional amendment is required. ...(Interruptions)... About that, my
party leader, Shri Arun Jaitley, will subsequently explain. ...(Interruptions)...
Otherwise, Sir, an amendment to Article 3 alone is not going to be sufficient.
...(Interruptions)... There is a fear that it may be struck down by the Court.
...(Interruptions)... So, don't bring a defective law. ...(Interruptions)... This is what 1
am requesting the Home Minister in the first instance. ...(Interruptions)... Secondly,

if somebody wants the Attorney-General to be called to give his opinion also, we
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have no problem on that account. ...(Interruptions)... You can do everything as per
the procedure of the House. ...(Inferruptions)... Thirdly, Sir, as far as the loss and
revenue that is going to come to the Seemandhra region is concerned, Seemandhra
region constitutes 60 per cent of the population of Andhra Pradesh,
...(Interruptions)... but the revenue is going to be only 40 per cent.
...(Interruptions)... 40 per cent revenue and 60 per cent population!
...(Interruptions)... Then, Sir, about liabilitics, about salaries, about interest payments,
there will be a problem from the day one. That is why we are suggesting that the
Government of India takes care to see that adequate money is given from the
Consolidated Fund to the Seemandhra people so that they have, at least, that much
satisfaction that their concerns are met. One concern is the safety and security of
the people in Hyderabad, and also education and employment opportunities in
Hyderabad. Third issue is the about the ...(Interruptions)... compensation for the

loss of revenue as far as Seemandhra is concerned.

Sir, with regard to Hyderabad, I would like to inform you. ...(Interruptions)...
Sir, I have the figures of region-wise revenue. For Coastal Andhra, it is Rs. 47,937
crores and expenditure is Rs. 47,253 crores. There is a plus of Rs. 674
crores...(Interruptions)... In Rayalaseema, there is a minus of Rs. 7,005 crores, which
is a drought-prone area, which is the most backward area. And, in Telangana,
excluding Hyderabad, there is a minus of Rs. 8,400 crores. Telangana is backward.
Rayalaseema is backward. Sir, unless you take care of these two regions, they will
not be able to prosper. If we take Hyderabad and Telangana together, then there will
be a surplus for Telangana region. That problem is taken care of, but if you take
away Hyderabad, then there will be a shortage for the Seemandhra region. Sir,
Hyderabad revenue, as for the year 2012-13, is Rs. 20,022 crores...(Interruptions)...
The expenditure is only Rs. 7,168 crores. That means, there is a plus of Rs.12,854
crores as for the 2012-13. As per the latest figures, there is going to be a deficit of
Rs.15,000 crores for the Seemandhra region. That is the agony of the people. That is

the worry of the people that they will not have money to pay salaries.

Sir, you know that Andhra is a prosperous State. When you are dividing
them, you should divide them like brothers. There are 148 mstitutions in Hyderabad

city. ...(Interruptions)... Industries are in Hyderabad. ...(Interruptions)... Educational
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institutions are in Hyderabad. All big hotels are in Hyderabad. IT companies are in
Hyderabad. Sir, I will give a figure for the convenience of the House. There is an IT
revenue of Rs.55,000 crores from the entire State. Out of Rs. 55,000 crores, Rs. 54,800
crores are coming only from Hyderabad. The rest of entire Andhra Pradesh,
Telangana and Seemandhra counts for only Rs. 200 crores. Naturally, there will be
heart-burning. That is why I request that parallel educational institutions, parallel
infrastructural institutions like IITs, IIMs, business schools, Central Universities,
etc., should be established in Seemandhra region also. The Bill merely speaks about
them. My suggestion to the Government is that not only words but deeds also are
required. For that, you need to provide allocation. You provide and then divide. That
should have been the approach. ...(Interruptions).... But unfortunately, the

Government of India is only offering lip sympathies.

Then, coming to Rayalaseema and Uttara-Andhra, which are both backward
regions in Seemandhra region, we want the Government of India to give tax
incentives like income-tax exemption, Central Excise exemption and also other tax
exemptions so that the Rayalascema and Uttara-Andhra can also flourish. As
Hyderabad is being joined in Telangana, Telangana is being taken care of but
Rayalaseema and Uttara-Andhra regions are the sufferers. Sir, we have suggested a
corridor from Visakhapatnam to Chennai on the lines of Delhi-Mumbai Corridor. We
have suggested Visakhapatnam, Vijayawada and Tirupati Airports to be upgraded.
We wanted Visakhapatnam and Ramayapatnam ports’ upgradation to be taken up at
the earliest. Sir, we also want agriculture universities - one for Telangana and one for
Seemandhra region. We wanted tribal universities also for both the regions. Sir,
Polavaram Project, which is the lifeline for the Seemandhra region, providing drinking
water for Visakhapatnam, supplement to Godavari Anicut, supplement to Krishna
delta and also taking the water to Rayalaseema, is very much required.
Dummugudem and Nagarjunasagar project which is the dream of the Rayalaseema
people, unfortunately, this Bill does not even take notice of that. That is going to be
another concern for the people of Rayalaseema. Sir, there are irrigation projects like
Galeru-Nagiri, Handri-Neeva, Telugu Ganga and also Venugonda projects in

Seemandhra and Rayalaseema region and also Nettempadu project in Telangana
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region. We want all these six or seven projects to be given safeguards in the Bill.
...(Interruptions)... We want that it should be binding on both the States of
Telangana and Seemandhra so that there is no dispute about that in future. Sir, there
are problems with regard to Krishna water. That being the case, the Centre should
evolve a mechanism to see that these issues are adequately addressed so that there

is no problem between brothers like Telangana and Andhra on these issues.

Sir, coming back to the main issue, all public sector units--BHEL, HAL, HCL -
and almost all the Defence establishments are in Hyderabad. I suggest to the
Government to discuss it with the Planning Commission. ...(Interruptions)... Let the
Planning Commission in its Plan document suggest solution ...(Interruptions)... and
should see to it that certain public sector umits are also located in Seemandhra
region and Rayalaseema region particularly, so that their interests can also be taken
care of. ...(Interruptions)... Sir, even in Telangana, northern Telangana is equally
backward. ...(Interruptions)... You have to take care of that region also.
...(Interruptions)... The Railway Zone, which is in Secunderabad, will cater to the
needs of the Telangana people. ...(Interruptions)... But we want a separate railway
zone for the Seemandhra region, Visakhapatnam, Vijayawada, Guntur and Guntakal
regions. ...(Interruptions)... They need to be clubbed together. ...(Interruptions)...

There has to be a new railway zone for the Seemandhra region. ...(Inferruptions)...

Sir, coming back to other issues, my suggestion is that proper atmosphere
has to be created there. ...(Interruptions)... But, unfortunately, the Government of
India is not bothered about it. ...(Interruptions)... I am suggesting to the Government
that in the first year to take care of the revenue deficit of the Seemandhra region and
provide it with Rs.10,000 crore ...(Interruptions)... Then refer the matter to the
Finance Commission. ...(Interruptions)... The Report of the Finance Commission will
come a little later. ...(Interruptions)... In the meanwhile, the State should not suffer.
...(Interruptions)... So, 1 request the Prime Minister to address this serious issue by
announcing a largess of Rs. 10,000 crore for the Seemandhra people.
...(Interruptions)... Also, Sir, on the lines of Himachal Pradesh and Uttarakhand, 1
would like the Government of India to give a specific promise of providing tax
incentives and also Central subsidy to the backward regions of Rayalaseema and

also Uttara-Andhra. ...(Interruptions)... | want that Seemandhra region, which is being
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deprived of Hyderabad, which is the treasure of the entire Andhra Pradesh today
and also an important developed area in the entire country, has to be compensated.
... (Interruptions)... Seemandhra region has to be given Special Category Status, so

that the people are assured that something is happening for them. ...(Interruptions)...

Sir, now coming back to the situation, I am requesting all the political parties
that this is an emotional issue; there is a division among brothers; both of them are
Telugus. ...(Interruptions)... My friends in Telangana and my friends in Seemandhra,
we are all together. ...(Interruptions)... We speak the same language.
..(Interruptions)... ¥9& W 37F <o, B H e e Qv Rftwer | e
WRa & faewer | L @aeme).. Irrespective of caste, creed, sex, region and religion,
India is one. ...(Interruptions)... We are one nation. ...(Interruptions)... We are not
dividing the country. ...(Interruptions)... We are only making a division in the State
for administrative convenience, for speedy development. ...(Interruptions)... This has
to be kept in mind. ...(Interruptions)... Many States have been divided earlier.
...(Interruptions)... Keeping that in mind, we should not rouse regional passions.

...(Interruptions)...

Sir, I would like to set the record straight. ...(Interruptions)... Almost all the
political parties, including the CPI(M), at one stage or another, have agreed for the

bifurcation of the State. ...(Inferruptions)...
SHRI SITARAM YECHURY : That is wrong. ...(Inferruptions)...

SHRI M. VENKAIAH NAIDU : I do agree. ...(Inferruptions)... | am coming to
that. ...(Interruptions)... The CPI(M) said that they are for a combined State.
...(Interruptions)... At the same time, they said if you divide it, they have no
objection. ...(Inferruptions)... We would not come in the way. ...(Inferruptions)... YSR
Congress Party said that the Centre has power to divide it under Article 3.
...(Interruptions)... If you want to divide the State, you do it. ...(Interruptions)... That
is what they have said. ...(Interruptions)... Telugu Desam Party also said that they
want division, but they want justice for both the regions. ...(Interruptions)... 1 also
agree to it. ...(Interruptions)... The real culprit in the entire issue is the Congress

Party. ...(Interruptions)... See, my friend Chiranjeevi is standing here.
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5.00 p.M.

...(Interruptions)... Why? ...(Interruptions)... Because he is not able to do justice to
his region. ...(Interruptions)... Because he is not able to answer to his constituency.
...(Interruptions)... Sir, the Congress Party is the main villain in this entire episode.
...(Interruptions)... In 2004, the Congress Party had an alliance with the TRS.
...(Interruptions)... Sonia Gandhiji and TRS leader had shared the platform.
...(Interruptions)... From 2004 to 2014, ten years have passed. ...(Interruptions)... 1
am asking the Congress Party, I am asking the Congress leadership as to what you
have done in the last ten years. ...(Interruptions)... Why were you sleeping?
...(Interruptions)... If this division had taken place two years ago in normal situation,
things would not have come to this stage. ...(Interruptions)... Unfortunately, you are
doing it on the eve of clection. ...(Interruptions)... Forty-five days from today, there
is nomination for election. ...(Interruptions)... Naturally, everybody is worried about
their constituency. ...(Interruptions)... Friends from Congress, TDP and other parties
are all worried about their own constituencies. ...(Inferruptions)... Your Ministers are
also worried. ...(Interruptions)... You are making irresponsible allegations.
...(Interruptions)... The Parliamentary Affairs Minister who, in fact, should make all
efforts and should have more patience to convince everybody and take everybody
on board, he makes allegations that the BJP is adopting double standards.
...(Interruptions)... The BJP is the only national party which stands by its words.
...(Interruptions)... We are for Telangana. ...(Inferruptions)... We are for the development of
Seemandhra region. ...(Interruptions)... Sir, Congress is adopting double standards.
.(Interruptions)... Till yesterday, the Congress Chief Minister of Andhra Pradesh was
our Chief Minister. He was opposing your decision. ...(Interruptions)... PM is
proposing; CM is opposing. ...(Interruptions)... Would the Congress Party
explain that? ...(Interruptions)... You propose it and your CM opposes it.
...(Interruptions)... Your Party in the Assembly got the Resolution negated.
...(Interruptions)... Your Party got it negated. ...(Interruptions)... Your Members
are going to the Well of the House. ...(Interruptions)... Your Ministers are
worried about their future.... (Interruptions)... They are coming to the Well of the
House. ...(Interruptions)... And you accuse BJP. How dare you do it?

...(Interruptions)... Sir, my Party in Seemandhra and Telangana
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is standing by one voice and they are saying one thing, Telangana and justice to
Seemandhra. ...(Interruptions)... That is the stand. ...(Interruptions)... Sir, in spite of
provocations and attacks on my party office ...(Interruptions)... we never bothered.
...(Interruptions)... We stood by our principled stand. ...(Interruptions)... We want
peaceful and brotherly division. ...(Interruptions)... We want the concerns of the

Seemandhra people to be addressed. ...(Interruptions)...

*"Sir, what I mean is people from Telangana and Seemandhra are brothers.
Earlier, for us, unity was prosperity, but now, instead of having conflicts while
united, it is better to separate and co-operate in each other's development. 1 am
aware that I am speaking in Indian Parliament and there is a negative publicity about
our party. In Telangana we are being projected as anti-Telangana, and in Seemandhra
it is being said that because of BJP, separate Seemandhra is being created. You
construct temple for your leader and, at the some time, you are projecting BJP as
responsible for this situation. Why this irresponsible attitude? Why this display of

double standards? Why this opportunistic politics?

I appeal to all political parties, Telangana is a historical necessity. People are
apprehensive and it is our responsibility to provide proper answers. We should
provide flawless legislation which can not be challenged in courts. If this law is
struck by any court, then Congress party will be responsible for any threat to the
lives of Seemandhra people living in Hyderabad. Similarly, regarding Polavaram
project, the assurances you made and what is being reflected on papers is totally

different.

Congress party should say good bye to opportunistic politics. They should
solve their internal issues. They should stand by their words. In Telangana 1,000
lives were sacrificed and it's a serious matter. In Seemandhra also, 350 lost their

lives. We want people of both regions to live peacefully and happily.”

I want my children in Telangana and Seemandhra to live peacefully together.

...(Interruptions)...

* English version of the original speech made in Telugu.
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MR. DEPUTY CHAIRMAN : Yes, Venkaiahji. ...(Interruptions)... Thank you,
Venkaiahji. ...(Inferruptions)...

SHRI M. VENKAIAH NAIDU : I want peace. ...(Interruptions)... | want a
brotherly division. ...(Inferruptions)... I want a fair division. ...(Interruptions)... That
is why, I am saying that. ...(Interruptions)... My party leader, Shri Narendra Modi,
who had gone to Hyderabad, in a meeting, said, Jai Telangana, Jai Seemandhra.
...(Interruptions)... Telangana crowd was rejuvenated. ...(Interruptions)... That should
be the spirit. ...(Interruptions)... Our leader, Shri Lal Krishna Advani, the tallest
political leader in the country ...(Interruptions)... wants the entire thing to be done in
a democratic manner, in a peaceful manner and not in a perverted manner.
...(Interruptions)... | want to put the record straight. ...(Interruptions)... My party has
made that. ...(Interruptions)... My party is speaking in one voice. ...(Interruptions)...
There is nothing wrong in asking for justice. ...(Interruptions)... Mr. Deputy
Chairman, Sir, don't hustle through. ...(Interruptions)... Please try to understand the
agony. ...(Interruptions)... I was born in that State. ...(Inferruptions)... 1 have been an
MLA. ...(Interruptions)... I have been a party functionary. ...(Interruptions)... I have
developed thousands of workers in both the regions, in Telangana and in Andhra.
...(Interruptions)... Some of the political parties are giving slogans that Seemandhra
people are looters. Who are looters? ...(Interruptions)... Who are cheaters?
...(Interruptions)... Public will decide that. ...(Interruptions)... My point is, I
SegaToll WEl "ol . (FEgH)... §SREE I¥ BT TS AEMTR 8 R T USY B
o B (@@ M f §g A @) gSxEe § ¥ER &1 IR g
L(EFEE)... SE IReR B BRM IR $ fAT ' OEHwl uar eR9 e

(FFF)... IR SHar oriét S A &1 o o S L (eEE).

W, # S H WBR W saN € bl wEdl g 6w difdfesa ot @
FaET PINTI (@A), T Tea ¥ add exe dWme B = e

..(FTET)...

MR. DEPUTY CHAIRMAN : Yes, Venkaiahji. ...(Interruptions)... Now, before 1
call Dr. Chiranjeevi, I am giving Shri Yechury two minutes for personal explanation.

...(Interruptions)...
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sft Suwwfy - 81 T, oMUt w1 Al . (@@um).. Okey. ...(Interruptions)...
Now, Mr. Yechury, you have two minutes for personal explanation.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU :* "It's time for your political extinction.
...(Interruptions)... Soon, we will be coming to power. ...(Interruptions)... In two or

three months, we will in power."

Sir, we are going to come to power. ...(Inferruptions)... We want to take up all
these challenges. ...(Interruptions)... Whatever 1 am asking and demanding will be
our responsibility also. ...(Interruptions)... That is why, I am asking them.
...(Interruptions)... Please see to it that the genuine concerns are addressed.
...(Interruptions)... Mere words would not suffice. ...(Inferruptions)... 1 want a
Cabinet Resolution. ...(Inferruptions)... I want a Planning Commission approval. .. I
want that the Congress Party should not get involved into vote-bank politics.
...(Interruptions)... This is my request to the ruling party. ...(Interruptions)... This is
my appeal to the Chair. ...(Interruptions)... | hope that the Chairman is there in the
Chair on the occasion of this historic Bill. ...(Interruptions)... I want the Chair to give
equal opportunity ...(Interruptions)... to all the political parties. ...(Interruptions)...
We are not afraid. ...(Interruptions)... Let there be healthy debate and at the end of
it, we have moved 3-4 amendments. If the Government responds positively, then we
would go ahead. ...(Interruptions)... Otherwise, we would press for our amendments.
...(Interruptions)... I would like to hear my Leader of Opposition about the legality
and soundness of this legislation, particularly the amendment which is attracting

attention. ...(Interruptions)... Please keep this in mind. ...(Interruptions)... Sir, I would

like to say, SI@ dMH, ST HHFY| WRG HTT B S|

MR. DEPUTY CHAIRMAN: Before I call Dr. Chiranjeevi, I would give two

minutes to Mr. Yechury for personal explanation. ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, Shri Venkaiah Naidu has made an allegation

...(Interruptions)... against my party, which is incorrect. ...(Interruptions)... The CPI

* English version of the original speech made in Telugu.
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(M) is the only national party which has continuously said 'no division of Andhra
Pradesh'. We are committed to the linguistic reorganization ...(Interruptions)... of the
States. ...(Interruptions)... We condemn the Congress and the BIP ...(Interruptions)...
for match fixing in doing this. This is something which cannot be accepted.
...(Interruptions)... So 1 refute this allegation... (Interruptions)... We will make our
point ...(Interruptions)... when we will actually be speaking. ... (Interruptions)... But
this is something that has to be expunged from the record ...(Interruptions)...
because this is a wrong statement. ...(Interruptions)... This is something which we
will not allow to go on record because this is a misrepresentation of facts.
...(Interruptions)... The Congress and the BJP that are together ...(Interruptions)...
today to divide Andhra Pradesh against the interests of the Telugu people.
...(Interruptions)... This is what I want to put on record. ...(Interruptions)...
Therefore, I want to put on record that what has been said here is an incorrect
statement ...(Interruptions)... The Congress and the BJP are together. . .
(Interruptions) . . .They are responsible for the division of the State of Andhra
Pradesh. It was the first State in the .country who had started... (Interruptions)...
Unfortunately, that State is being divided, and the people are being subjected to a
very unfair treatment. ...(Interruptions)... We strongly oppose this. We stand for
united Andhra Pradesh and we do not want the linguistic reorganization
...(Interruptions)... to be disturbed. That is the point that I wish to make now.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : Thank you, Shri Yechuri. Shri Chiranjeevi.

...(Interruptions)....

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. K.
CHIRANJEEVI) : I thank you, Mr. Deputy Chairman, Sir, for giving me this
opportunity. ...(Interruptions)... I am speaking today with a deep sense of anguish.
Being a Congressman, speaking against my own party's decision is painful. On this
occasion, differing with my own party on such a delicate issue is even more difficult
for me, I thank the august House and the Members. This is my maiden speech.
There is a rule that you have to listen to the maiden speech. I thank you for your
patience and your respect to the august House and to the maiden speech. Today 1

am talking on behalf of all the Telugu people, not on behalf of any one region
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because all the regions of Andhra Pradesh and all the Telugu people love me equally
and made me what I am today. In the last few days it is painful in the august House
of Parliament, I request you to kindly pause for a moment and think the issue related
to the lives of 11 crore Telugu people, I feel are heartbroken. Crores of Telugu
people are being deprived of their rights in an unfair manner. After merger with the
Congress Party, the first question I was asked by the media was about Telangana.
Being an integrationist, I said that my personal views had not changed. Because 1
am in a party, I obeyed the decision of the party. This is what I told long back when
I got into this party being a Congressman. But then there is a process. In this case
the process adopted to divide the State is very, very unfortunate. At every step of
the process we were rushing through decisions, rather we were acting in haste. The
State and the people can't be divided like this causing so much pain, negativity and

anger among the people.

When the Srikrishna Committee submitted its report, no debate took place on
the report. ..(Interruptions)... Every one thought that the State will remain united
because Srikrishna Committee also concluded, only united Andhra Pradesh is the
best option. But later on, all the parties, including TRS, BJP, have started building
up the pressure on the Government demanding separate Telangana State. The TDP
and YSRCP during the pada yatras at different forums and at different platforms
stated that the Government was delaying the formation of the Telangana State; and

incited peoples’ emotions. Some vulnerable youths committed suicide.

Then, the Chief Minister of A.P. gave an assurance that he would abide by
the decision of the Government and the Congress Party. All of a sudden, CWC took
a decision to divide the State. Every one was shocked. Except the Chief Minister, no
Minister or MP from the Region was consulted. The manner in which the Bill was

tabled in the Cabinet meeting as a table item was a pity. ..(Interruptions)...

I will come finally to the A.K. Antony Committee. When it was constituted we
thought again that it would meet every one and consider their views, but that did
not happen. When the GoM was formed, it raised expectations among the people
that their valid concerns would be heard, but that also did not happen. It was not to

everybody's satisfaction.*

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN : Aspersion against L.ok Sabha is expunged.

..(Interruptions)..

DR. K. CHIRANIJEEVI : *Every one thought that the State will remain united
because the Srikrishna Committee also opined that only united A.P. is the best

option.

i b @l (BT - e @ deR F g ' v iR ou 9 dw #

TH WHING 99 R Sl 8, R YaUS BRA? L (SEE)...

DR. K. CHIRANJEEVI : However, the Congress Party alone could not be
blamed for this situation. This House must remember the fact that the Congress
Party was the last party that took a decision on this bifurcation. They took a
decision only at the fag end. Before that the BJP always promised to create
Telangana State, but when the NDA Government was in power, they went back on
their word. This is true. It is on record. Even two days back they supported the
creation of Telangana State in Lok Sabha. Yesterday the BJP has stalled the
Telangana Bill in Rajya Sabha; and are demanding some amendments to the Bill.
Except for the MIM and the CPI (M), all the parties, be it the TDP, the YSRCP or the
CPI, have to be blamed for things to reach this point. ...(Interruptions) The TDP
gave a letter supporting the bifurcation. ...(Interruptions)... And now half of their
MPS are protesting against it and half of them are sitting there and supporting it.

...(Interruptions)...
MR. DEPUTY CHAIRMAN : You can speak when your party's turn comes.

DR. K. CHIRANJEEVI : The YSRCP went one step further and suggested that
article 3 be invoked to create a new State. ...(Interruptions)... They have repeatedly
said this on many forums. Now the YSRCP did a U-turn for its own political benefits
and not for the people. Instead of saying 'Equal Justice', the TDP should have given
specific demands for protecting the people. Instead of saying 'Equal Justice', the
TDP should have given specific demands for protecting the interests of Seemandhra
people. But they never did it. ...(Interruptions)... They have done more damage to

the Seemandhra people than anybody else. ...(Interruptions)... You ask your TDP

* Expunged as ordered by the Chair.
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Supremo. He doesn't have clarity. By simply saying 'Equal Justice', what is the
meaning of 'Equal Justice'? ...(Interruptions)... One should have clarity. Now the BJP
has come up with Amendments. I am also giving some Amendments.
...(Interruptions)... The TDP Supremo doesn't have clarity in division. Simply saying
'Equal Justice', what do you mean by it? How can one take a decision on 'Equal
Justice'? ...(Interruptions)... They should suggest what they want. And, initially, if
the House recalls, he was asked when the CWC decision for division came up, and
he said, "Give Rs. 4 lakh crores to build a Capital city." Let him come up now and
say as to how many thousands of crores of rupees he needs. ...(Inferruptions)... So,
he was a part of the consultation. Otherwise, how could * mention that he wanted
Rs. 4 lakh crores for building the capital city? ...(Interruptions)... This was the
statement which came in the newspapers. ...(Interruptions)... Let them ask their

leader whether he said it or not. ... (Interruptions)...

MR. DEPUTY CHAIRMAN : You cannot take names of persons who cannot
come and defend. That is expunged. ...(Interruptions)... The name is expunged.

...(Interruptions)...

DR. K. CHIRANJEEVI : It is because of the opportunistic ways of these
parties that things have come to this situation today. ...(Interruptions)... The
Congress (I) Party is in power and they need to take a decision. ...(Interruptions)..
They are pressurized to take a decision and when they did, we are blaming the

Congress (I) Party alone. ...(Interruptions)...

i effg wam B 0 WX, ¥ FRN U & AR § L@EaEm).L. 3 w0
oo © ¥R B0 Bwa 8§ O dbrsa 9 s|hwr Sl (EHT)..

DR. K. CHIRANJEEVI : Everyone and every single party is responsible for
this situation. ...(Interruptions)... Ultimately it is not parties that suffer, but it is the
Telugu people who are suffering and who will suffer. ...(Interruptions)... The Telugu

people will be the losers. ...(Inferruptions)...

st effg qu @ W TS A &1 (@)

* Expunged as ordered by the Chair.
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DR. K. CHIRANIJEEVI : Right from the day the CWC decision was
announced, I have categorically been demanding that Hyderabad should be made a
Union Territory. ...(Interruptions)... We must remember that the development of
Hyderabad is due to the collective efforts of all the Telugu people.
...(Interruptions)... Sir, during the last 58 years, it has developed because of the

collective efforts and it is a joint property. ...(Interruptions)...
MR. DEPUTY CHAIRMAN : You can reply to him later.

st effg e - T® §M1 R @ & Wed H L (@EEM).. cd Ad B9l
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DR. K. CHIRANJEEVI : We must note that in 1972, — Shri Venkaiah Naidu was
a student — when the Jai Andhra Movement took place, at that time, nobody wanted
to be in Hyderabad. ...(Interruptions)... Now why do people want it to be united? It
is because everybody's interests lie in Hyderabad. ... (Interruptions)... Now,
everybody has interest in Hyderabad...(Interruptions)...I am saying that Hyderabad
should be a Union Territory...(Interruptions)... That is what we want.
...(Interruptions)... 1 am asking this because, in the last three decades, the
development that has been taken place in Hyderabad is because of the Seemandhra

people...(Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Chiranjeevi, one minute. ...(Inferruptions)...
Hon. LoP has got a Point of Order. ...(Interruptions)... 1 am allowing a Point of

Order...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY) : Sir, I have a
Point of Order.

The hon. Member is speaking as a part of the Council of Ministers. He is a
Member of the Council of Ministers. In the presence of the hon. Prime Minister, he
is entitled to speak in substance against the Bill which the Government has
proposed ...(Interruptions)... Is a Member of the Council of Ministers entitled to say,
'My Government is in favour of Telangana, but I have these, these reservations
about Telangana." On whose behalf is he speaking? Is he speaking on behalf of the

Congress Party? Is he speaking on behalf of the Council of Ministers? How can he
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express the view which is against the collective wisdom of the Council of Ministers?
The Council of Ministers is collectively responsible for this ...(Interruptions)... How
can a Minister speak like that? ...(Interruptions)... He has to, first, resign as a
Minister and then say that I want to speak my heart. On the contrary, he is reading
out virtues to us of what consistency means. He opposes Telangana, but still he is
a part of a Government which supports Telangana! That is the extent of consistency
in him! We were for Telangana. We are, even today, for Telangana. And, for his
understanding, our amendment is intending to make sure that there is no defective
Telangana as is being proposed by the Government. We want a 'Constitutionally

valid' Telangana. That is the point.

So, I want your ruling whether in this House a Member of the Council of
Ministers can speak against the collective decision of the Council of Ministers.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : Now, let me give the ruling. Wait, wait.
...(Interruptions)... Chiranjeevi, wait. ... (Interruptions)... Sit down. ...(Interruptions)...
I have to give my ruling. ...(Interruptions)... Don't you want me to give ruling on the

Point of Order raised by the hon. LoP?...(Interruptions).. Now, let me give my ruling.

SHRI M. VENKAIAH NAIDU : Sir, before you give your ruling, I wish to

make a point.

I am happy that my friend is frank that he was not consulted, his colleagues
were not consulted, the CWC overlooked everybody and nobody knows when the
Bill was coming, how it was discussed, etc. I am thankful to him for letting the cat
out of the bag. The only point is this. He should know. He is my friend. We are
eood friends. He is also a good actor...(Interruptions)...Please, don't say it.

...(Interruptions)...
MR. DEPUTY CHAIRMAN : That is in good sense...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Sir, not in the House...(Inferruptions)... Mr.

Chiranjeevi, it is not in the House. He is one of the most popular actors in Andhra
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Pradesh which I have to acknowledge. But the point is: I have been in this
Parliament for many years. There are umpteen rulings from the Chair that the
Minister in the Council of Ministers cannot and cannot speak against the decision
of the Government. If he does not like it, he should be out of the Government. If he
wants to be inside the Government, then he has to go with the Government. If you
want to dissent with the decision of the Government, he has to go to the Cabinet
meeting and speak there. If you want to talk about it, you talk it in the party

meeting; not in the Rajya Sabha. So, please guide us and give your ruling.

MR. DEPUTY CHAIRMAN : Hon. LoP has raised a Point of Order and Shri
Venkaiahji has supported it. Hon. LoP has asked for a ruling. Therefore, I have to

say something about that.

The first thing is, it is up to the Treasury Benches and the Government to

decide whom they want to field. On this, the Chair has nothing to say.

Secondly, it is up to the hon. Minister or the Member who speaks to decide
what he should speak. The Chair cannot direct a Member, who is a Minister or
otherwise, to speak in a particular way. Number three, it is up to the Member and the
Minister to decide whether it is ethical to be in the Government and yet oppose the
Government Motion. ...(Interruptions)... Please ...(Interruptions)... Please
...(Interruptions)... Please ...(Interruptions)... Why don't you allow him?
...(Interruptions)... Dr. Chiranjeevi, you please continue. ...(Interruptions)... You

continue your speech. ...(Interruptions)...

DR. K. CHIRANJEEVI : * "Venkaiah Naiduji, thanks for your suggestions.
You said that I am a good actor on screen and not here. I consider your comment a
good certificate for me. Shri Arun Jaitley asked me that on behalf I am speaking

here."

Is he talking on behalf of his party? Or, on what behalf? I am talking on
behalf of people, who are deeply hurt. . ..(Interruptions)... I am talking on behalf of
people. ...(Interruptions)... We are all representatives of people. ...(Interruptions)...
Such a situation has come that we have to reflect the emotions of the people.

...(Interruptions)...

* English version of the original speech made in Telugu.
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MR. DEPUTY CHAIRMAN : Conclude please. ...(Interruptions)... please

conclude. ...(Inferruptions)...

DR. K. CHIRANIEEVI : I am just concluding. ...(Interruptions)... During the
last three decades, the development — whether it is in the IT sector or health sector
or it is the film industry or it is any other field—that has taken place in Hyderabad is
because of the contribution of the Seemandhra people. So, we want that Hyderabad
should be made a UT. It is said that it will remain a 'common Capital' for ten years.
I don't know whether the term 'common Capital' has any meaning constitutionally,
but that 'common Capital' should have a status of UT. Only then both the
Governments will have the chance to govern in future. ...(Interruptions)... The CM of
residual State of Andhra Pradesh sits in Andhra Pradesh and governs the State from

there. ...(Interruptions)...
MR. DEPUTY CHAIRMAN : Please conclude. ...(Interruptions)...

DR. K. CHIRANJEEVI : I would like to request you that, just like Chandigarh,
there should be a UT status for Hyderabad. ...(Interruptions)... Hyderabad is the
lifeline, the source of their livelihoods, a destination for educational and
.employment opportunities, and a destination of their dreams. People have
emotionally and materially bonded with Hyderabad. That is why, in order to protect
everyone's interest, I have been demanding a UT status for Hyderabad.
...(Interruptions)... But we are saying that it would be a 'common Capital'. We all

know there is nothing like 'common Capital' in the Constitution. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Conclude, please. ...(Interruptions)...

DR. K. CHIRANJEEVI : T am concluding, Sir. ...(Interruptions)... Please provide
the Telugu people a sense of dignity, a sense of self-respect. ...(Interruptions)...
Please do not deprive them of their rights. ...(Interruptions)... That is why I have
been demanding a UT status for Hyderabad. ...(Inferruptions)... Even if it is for ten
years, we must give that mental comfort and that sense of belonging to people.

...(Interruptions)... Give them a sense of pride. ...(Interruptions)...
MR. DEPUTY CHAIRMAN : Please conclude. ...(Interruptions)...

DR. K. CHIRANJEEVI : I am concluding, Sir. ...(Interruptions)... After
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Seemandhra builds matching infrastructure and generates opportunities, then, it can
be made a part of Telangana. ...(Interruptions)... So, I request you, Sir, to make this
amendment in the Bill. ...(Interruptions)... Similarly, Kurnool and Anantapur are the
most backward districts of Andhra Pradesh. If they are united with Telangana, their
chronic water problem will get solved too. ...(Interruptions)... Similarly, the Polavaram
Project is of utmost importance for the whole of Andhra Pradesh. ...(Interruptions)...
It is the first River-Linking-Project. It is a multipurpose project. ...(Interruptions)... 1
have been insisting all along that the Polavaram Project should be implemented
without any hurdles. ...(Interruptions)... The Central Government will have to take
the full responsibility in implementing these projects without any hurdles.
...(Interruptions)... All the villages, which could be submerged, should be moved to
the successor State of Andhra Pradesh so that the projects can be completed fully
without any hurdles. ...(Inferruptions)... And, then, the assets and liabilities must be
distributed proportionately. ...(Interruptions)... The huge revenue deficit, which
Seemandhra will encounter after bifurcation, needs to be addressed.
...(Interruptions)... There should be a special financial package to fill this revenue
deficit. ...(Interruptions).. Then, Sir, Andhra Pradesh should be given a special
category status so that development takes place there. In that category, tax
exemptions and tax holidays must be given for a minimum of 10 years.

...(Interruptions)...
MR. DEPUTY CHAIRMAN : Please conclude. ...(Interruptions)..

DR. K. CHIRANJEEVI : A special package should be given to the North
Coastal Andhra Pradesh, that is, Uttarandhra and Rayalseema. ...(Interruptions).. Sir,
hon. Prime¢ Minister is here. He should be kind enough to see that development

takes place there within no time with his blessings. (Zime-bell rings)

MR. DEPUTY CHAIRMAN : That is okay. Please conclude now.

...(Interruptions)...

DR. K. CHIRANJEEVI : Only with these things, there will be equal justice to
the people of all religions, and to all Telugus. ...(Interruptions).. Without these
changes, 1 strongly feel that the Bill cannot be passed. ...(Interruptions).. Thank

you, Sir.
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MR. DEPUTY CHAIRMAN : Respect a woman. ...(Inferruptions).. Please don't

do that. ...(Interruptions).. She is an hon. Lady Member. ...(Interruptions)..
it aEdt - R it sHer R o &1 L (caum)..

MR. DEPUTY CHAIRMAN : Don't do that. ..(Interruptions).. Please

cooperate. You are a cultured man. ...(Interruptions)..

it AmreRht - weAet feRfiem L (aem)..

MR. DEPUTY CHAIRMAN : Don't do this. ...(Interruptions).. Trinamool

Congress is a party led by a woman, a senior leader. ..(Interruptions)..
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MR. DEPUTY CHAIRMAN : Don't do this. ...(Interruptions).. Don't block a
lady from speaking. ...(Interruptions).. Don't do this. ...(Interruptions).. 1 think your
leader will punish you for this. ...(Interruptions)... Your leader will punish you for

this. ...(Interruptions)..
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MR. DEPUTY CHAIRMAN : Shri Sitaram Yechury. ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, I rise to oppose this bifurcation of Andhra
Pradesh. My Party is completely opposed to this division of the State.
...(Interruptions)... And, Sir, it is very unfortunate that they are opposing the
bifurcation and shouting slogans when I am saying the same thing.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Yechury is opposing it. Why do
you...(Interruptions).... Mr. Yechury is supporting you. Then why do you do this?

...(Interruptions)...

SHRI SITARAM YECHURY : I am opposing the bifurcation.
...(Interruptions)... That is why we are saying, Sir...(Interruptions)... What we are
saying right now is that we oppose this bifurcation, and I think it is a very serious
thing that is happening to our country. ...(Interruptions)... Sir, please remember, it
was nearly one decade after we became independent that we finally gave consent to
the first clause of our Constitution, which says, 'India is a union of States'.
...(Interruptions)... "India, that is, Bharat, is a union of States." ...(Interruptions)...
The question came up : What is the meaning of the 'States'. And then after a great
deal of discussion and agitation, it was decided that it will be on the linguistic basis.
...(Interruptions)... The first martyr ironically for the linguistic reorganization was
Potti Sreeramulu of Andhra Pradesh who called for Vishal Andhra. ...(Interruptions)...
And this is where, Sir, I would say that it is an irony that Andhra Pradesh is being
divided today, ...(Interruptions)... and it was after the movement for Vishal Andhra
you had the Samyukta Maharashtra. ...(Inferruptions)... Then you had the Aikya
Kerala. ...(Interruptions)... All these have come up because of Andhra Pradesh
...(Interruptions)... and today that Andhra Pradesh is being bifurcated. We have been
consistently opposed to this bifurcation and that is why I stood up to correct when
Mr. Venkaiah Naidu gave this wrong impression that we aren't against this
bifurcation; we don't want this bifurcation to take place. ...(Interruptions)... And 1
personally have also been a victim of such agitations more than four decades ago.
...(Interruptions)... When the agitation for separate Andhra took up, at that time I
had to ...(Interruptions)... we lost two years. ...(Interruptions)... And, at that time,

Mrs. Indira Gandhi brought this amendment to the Constitution by inserting Article
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371D. ...(Interruptions)... And if that was implemented, such a situation would not
have arisen today. ...(Interruptions)... It is, in fact, unfortunate that today the
Congress and the BJP are actually bargaining for economic packages.
...(Interruptions)... It is a match fixing between the two of them that has led to the
division of the State. ...(Interruptions)... I want to say, Sir, that the famous Telugu

poet and a statesman, Gurzada Appa Rao said....
* "A country is not material wealth. Country is made for people.”

That is, a country does not mean its material wealth; the country means its
people. Today the people are being divided; the people, who are united by
language, are being divided and all this is being done for some material gain.
...(Interruptions)... What is being done today by the Congress Party is sheer
opportunism keeping in view the elections in mind. ...(Interruptions)... In the last two
UPA Governments, Andhra Pradesh contributed the maximum number of MPs that
supported the UPA formation. ...(Interruptions)... For UPA-], it was 37; for UPA-II, it
is 33. ...(Interruptions)... Today, with their chances being virtually nil in the State,
they have decided on the bifurcation to try and cut their loss. ...(Interruptions)... A
sheer electoral opportunism is leading to the division of the State, a division of its
people, spreading this acrimony, spreading the losses and spreading anarchy by
dividing projects that are integral, by dividing waters that are integral, by dividing
electricity generation that is integral. So, all this is going to cause trouble
...(Interruptions)... 1 want this august House to act seriously and send back this
legislation to the Lok Sabha by rejecting it and saying that we will not violate the
linguistic reorganization of the Indian States. ...(Interruptions)... So, 1 would work
very clearly to oppose this particular Bill ...(Interruptions)... and would like both the
Congress and the BIP to stop this match fixing and to try and divide the people of
Andhra Pradesh because this has a serious implication for the future of our country.
...(Interruptions)... 1 remember, Sir, the idea of India is based on the unity of its
diversity. ...(Interruptions)... And this unity of diversity is the basis of unity of the
language. ...(Interruptions)... Now, if you are going to disrupt that at one place, there
will be no end. ...(Interruptions)... You are opening up a Pandora's box.
...(Interruptions)... You cannot do this disservice to our country. ...(Interruptions)...

We cannot do the disservice to the country's future. ...(Interruptions)... Therefore,

* English version of the original speech made in Telugu.
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while you are allocating some resources ...(Interruptions)... I do not want to go into
the amendments because I am opposed to the Bill itself. ...(Inferruptions)... But in
allocation of resources, all should be considered equally. ...(Interruptions)... You
cannot have any separation and step-motherly treatment to one State or the other.
...(Interruptions)... Therefore, Sir, I implead upon the Prime Minister and the wisdom
of this House to please understand the gravity of what you are doing.
...(Interruptions)... The gravity of what you are doing is something that is not in the
interest of India. Therefore, we want the Government and the House to please
understand the amount of disturbance that we are going to create in this country,
and that is something that we will not accept. Therefore, we do not want a Pandora’s
Box to be opened. ...(Interruptions)... Tomorrow, demands may arise for Gorkhaland.
...(Interruptions)... So, please find out...(Interruptions)... Please, reconsider your

decision and do not open a Pandora’s Box for India. It is not in India's interest.

SHRI N.K. SINGH (Bihar) : Sir, at this stage, I do not wish to comment on the
merits of the proposal, but I wish to certainly bring some serious infirmities which
are contained in this Bill. First of all, this Bill is a strange Bill because it does not
contain any Objects and Reasons normally contained in the Bills. Secondly, it is
strange that this Bill, unlike any other legislation, does not contain a Financial
Memorandum, a Financial Memorandum which stipulates the likely expenditure and
the likely revenue. It is missing in that very serious matter. Thirdly, Sir, in relation to
articles 94(1), 94(2), 94(3) and 94(4), which deals with a fiscal package. It does not
lay down any monitoring mechanism by which this fiscal package is to be
incentivised. I agree with Mr. Venkaiah Naidu that a mechanism needs to be set up

which would be able to monitor the administration of this fiscal package.

Finally, Sir, I want to say that this Bill is a serious discrimination. We are all
in favour of giving a package to Seemandhra. We are all in favour of giving a special
category status to Seemandhra. But, Sir, there is a discrimination. It is a political
discrimination against other States, which are similarly cligible. Bihar case for a
special category status and it has been pending for a very long time. The Finance
Minister had made a proposal in his Budget in which he had committed himself to a

process. A Committee under Raghuram Rajan was appointed to go into this matter.
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On the 26th of September, the Raghuram Rajan Committee submitted its
recommendations. It recommended to abolish the category of Special Category
States, but to replace it by the Least Developed States. It identified seven States
which would realy also benefit-the States of Odisha, West Bengal, Uttar Pradesh,
Bihar, Rajasthan and Madhya Pradesh. But, Sir, the Central Government, after fixing
a date for the meetings to implement the Raghuram Rajan Committee Report,
postponed any decision entirely for political reasons. It has been motivated by
political reasons not to take a decision on Raghuram Rajan Committee Report. Sir, it
is my submission to you that while Seemandhra certainly deserves a treatment which
is proposed to be given in the Bill, the case of other similarly-placed States, the case
particularly of the seven States identified by the Raghuram Rajan Committee Report,
to be treated as the Least Developed States, should now be taken out from the cold-
storage and that the Prime Minister and the Finance Minister should live up to the
promise which they had made to this august House in the Budget Speech, in the
Economic Survey this discrimination now being encountered for political reasons
should end. Economic logic and the merits of the case would prompt him to give
similar benefits to the seven States which have been identified by the Raghuram
Rajan Committee Report. Sir, because my Party is not very sanguine and it is not
very hopeful that such reasoned decision would really dawn upon the Central
Government even at this stage, we feel no great purpose would be served by our

party participating in this vote further.

Ol IM MU AT (SR e - s d s fEme w1 g wfm @ W
qed F AT RE PR I\ W I§ AN & 5 o5 fEme & SRy T Faa
Iy ww @1 e gom &, e g8t B S & fedl F od oA Nt _R us
T B IE THR WO B e Aed dRal ol e, dfST SaeRkerd 8% ¥ Ae)
gt e i g s b fowem $ R # off)

s Ew @1 Al Wl 9@ A € fF a9 I *w @l Uwar & fav
dHfeT »R #1 W FRd &1 g9 ¥E o § B M IR # Wer ued |
IR A, T WRGR & R 99 giad B @fed v @1 wm fHar o w1 §
ifsq 8w, R ued R Ifewr miEh A seor & o Sex | (@)

e, I8 @ VA SReEE BrH &, Sl be WROR b NI ..(FGEM)...
FE WPR B! AW F Al TS ST W P AN BT FIE 8P TG 8, AfGT A
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s, d oMUY TR FRAT § MR UG HEW W WROR H RE HRal §
fr 39 fodge & SHfgd & a9 o .(FE@EF).. S99 ¥ B THA SR eESdr &
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FIA Y AU IR AT FIAT g

SHRIMATI KANIMOZHI (Tamil Nadu) : Sir, for a long time, the DMK Party
and our leader Kalaignar Karunanidhi have been insisting on consensus.

...(Interruptions)...

DR. NAJMA A. HEPTULLA (Madhya Pradesh) : Sir, it is 6 o'clock. How long

are we going to sit in the House? Please announce it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : I hope the House agrees to extend it.

...(Interruptions)...
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6.00 r.Mm.
SOME HON. MEMBERS : Yes. ...(Inferruptions)...

SHRI SITARAM YECHURY : Sir, can you fix the time for voting?

...(Interruptions)...
MR. DEPUTY CHAIRMAN : I will come back to you. ...(Interruptions)...
SHRI SITARAM YECHURY : Sir, may I request you to fix the time for voting?

MR. DEPUTY CHAIRMAN : We will do that. I will come back to you.

...(Interruptions)... 1 will do that.

SHRIMATI KANIMOZHI : We have been insisting on building consensus
among the stakecholders. But even after four years, the Government has not been
able to do it. Moreover, I think it is very important to take into consideration the
sentiments of the State Assembly which represents the true spirit of the people.
That has not been taken into consideration and it raises a lot of questions about the
federal structure of this country. The Central Government cannot take away all the
rights from the State Governments. This cannot continue. We oppose it and we walk

out of this.
(At this stage some hon. Members left the Chamber)

SHRI C.M. RAMESH (Andhra Pradesh): Sir, this is a totally illegal Bill. T rise
to oppose this Bill. That's all.

SHRI M. VENKAIAH NAIDU : Sir, when I was speaking, there was so much
turbulence. I am happy there is peace now. One of the hon. Members, who was

standing in the House for the last five days, is sitting in the Well of the House.
MR. DEPUTY CHAIRMAN : He got tired of standing. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU : I have all the sympathy for him.
MR. DEPUTY CHAIRMAN : I also have sympathy for him.

SHRI M. VENKAIAH NAIDU : Is it allowed?
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MR. DEPUTY CHAIRMAN : What is happening in the Well is not at all
allowed by the Chair. That is not a good parliamentary practice. That is nothing but

misbehaviour and unbecoming behaviour.

SHRI M. VENKAIAH NAIDU : Sir, I am not saying that this is mishehaviour.

If you feel that everything is in order, we can proceed.

MR. DEPUTY CHAIRMAN : I have not allowed him to be there. Now, Shri
Prakash Javadekar.

sft yaTeT TERHR (FERTY) - SUMHORT HEIGW, WRAW SFar uich gHern A
g f& dJem @1 fEi ok MY @1 9E, SF teE W 8 SR ¥ TEgEN
F R TE € ¥ g F Re § dAT B FH SHOR FT FE 81 A
First SRC @ ReAses &1 «fyw, ot o 9wrE & 8 <& & wue &= 75 &
g 7 St g ol ome S oM udw W B e ¥ SR W wwWmE A 8 e
wF v @ W ¥ P RER 81 sred St 9 femmr o how to create new
State. S= o9 Il w1 FE Pl A9 TS A odg S O UH ST #
ameaR e o iR T sy ft omw e dRe W q9R \El @) 9| Instead of
dividing the State, you have divided the people. This is the worst failure of the
Congress. ot amus @l &= el <ft @8 aid| S9@1 wwor ge 8 W= ool
It was hypocricy at its worst ifF oMos &R MUF #FFsa -, W g IR o
SEM e, ' Far fm e R e smuer g 95t e Ry wear g
AUF HIAl ouel fNy e € oud wie oueT fRlg #Rd € SR omud wive
Jue Rgae feam waE d7 €1 I8 99 P 9 fewn femm, du oI @
fowree 7€ @Y W@y, sEeT SeERw omue f¥Iml ¥® MUt political bankruptey
21 I sl political credibility & smReRt & €1 NDA promised three States in

its manifesto in 1999 and we delivered three States, and you could not deliver one

State smoothly in ten years. This is your record.
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gl @' €1 You have betrayed the aspirations and feelings to Telangana for 56
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ST ey yew, o el

MR. DEPUTY CHAIRMAN : Thank you very much.

SHRI V. HANUMANTHA RAO (Andhra Pradesh) : Mr. Deputy Chairman, Sir,
I rise to support the Andhra Pradesh Reorganisation Bill, 2014. You are well aware
that every Member was speaking about division. But it is not a division like Uttar
Pradesh State wherein Uttarakhand was carved out, Madhya Pradesh State wherein
Chhattisgarh was carved out and Bihar State wherein Jharkhand was carved out.
Between 1954-56 Andhra was in Madras Province. Then, they came to Andhra where
Kurnool was the capital. At the same time, during Nizam's period, after
independence, in Hyderabad also our Chief Minister was Mr. Burugul
Ramakrishnarao. After that what has happened? In the name of Telugu people,
everybody had become united. ..(Interruptions). After that Mr. Burugul
Ramakrishnarao has sacrificed his post in favour of Mr. Sanjeeva Reddy. He became
the Chief Minister. After that many orders like G No. 610, Six Point formula and many
packages were given to the people of Telangana. But unfortunately no package was
implemented for Telangana Region. They have meted out injustice to the Telangana
people in the matter of employment, education, irrigation and in other things. In 1969
there was a big Telangana movement started by late Dr. M. Chenna Reddy. In 1972
a separate Andhra movement was started. Mr. Venkaiah Naidu who is sitting in this
House, at that time, was a student leader. Mr. Venkatratnam was the leader. Mr.

Naidu was the student leader in the name of separate Andhra State.
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..(Interruptions)... After so many years, injustice is being meted out to the Telangana
people; and more than 1,100 boys and girls have laid down their lives for the sake of

separate Telangana State. ..(Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Hanumantha Rao, one second. I would
request the Parliamentary Affairs Minister to check up whether Mr. K.P.V.
Ramachandra Rao's health is fine. If not, please take him to the hospital.

Mr. Hanumantha Rao, please continue.

SHRI V. HANUMANTHA RAO : I will not take much time. Hon. Members
here are thinking that it is a division. It is not a division. It is only detachment. In
1956 they came to Hyderabad. Now they are saying it is a division. But it is not a

division like Uttarakhand, Jharkhand and Chhattisgarh. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: I have directed the Parliamentary Affairs Minister

to take him to hospital. You don't worry.

SHRI V. HANUMANTHA RAO : So far as a package for Rayalaseema is
concerned, we are not against it. They are our elder brothers, and we will not do any
such thing. ..(Interruptions)..At the same time, injustice should not be done to the
people of Telangana. ..(Interruptions).. Let the Government give a package to our
brothers, we have no objection. At the same time , we will give protection to the
people of Rayalaseema and Andhra who are staying in Hyderabad. ..(Interruptions)..
When people from Punjab and Gujarat are staying in Hyderabad, why will we say
anything against our brothers from Rayalaseema and Andhra? All of them can stay
in Hyderabad. I request all the hon. Members to support this Bill because more than
1,100 youths have sacrificed their lives. It is a genuine concern. Every political party
has agreed to our demand, and Mr. Chandrababu Naidu had given a letter to this
effect. In the CWC, he has welcomed it. Shri Kiran Kumar Reddy has also welcomed
it. After that even Jagan Mohan Reddy. ..(Interruptions)...

MR. DEPUTY CHAIRMAN : Please conclude.

SHRI V. HANUMANTHA RAO : After that they have taken a U-turn. My

leader has not taken a U-turn. Whatever promise Shrimati Sonia Gandhi has made,
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she has fulfilled it. ...(Interruptions)... People wanted two States. They have got
them. We have done it. Therefore, I congratulate the hon. Prime Minister and the
Home Minister. Whatever package they give, we will accept it. The State may be

divided but the people should not be divided. We are brothers. Thank you.

SHRI SHASHI BHUSAN BEHERA (Odisha) : Sir, this is the most unfortunate
situation in the House. The House is not in order. You are allowing the Members to
speak and the Members are participating in the discussion. In my opinion, this
Government has utterly failed to introduce the Bill properly. The Bill was moved by
the Minister within the cordon of his colleagues. The Congress party has failed to
pass a resolution on Hyderabad Assembly. They have also failed in the Assembly.
They have failed to introduce the Bill properly in the House. They have failed to
bring order in the House. Even the Ministers of the Government are protesting and
going into the Well. They are also opposing the Bill. This is the most unfortunate
situation in the history of Parliament. Even at the time of bifurcation of Bihar and
Punjab, such kinds of scenes were not seen in this House. Sir, I must say that the
Biju Janata Dal and my Chief Minister are certainly against the bifurcation of smaller
States. But as far as Telangana is concerned, it is a long-pending case, it is a long-
pending demand of the commoners of Telangana. Sir, this Government has not taken
adequate care to address the concerns and problems of the people of Seemandhra.
Sir, the Government is determined to pass the Bill but is not serious about concerns
and opinion of the Members of the House. The Bill has not been examined properly.
My State and the neighbouring States of Andhra Pradesh are seriously hurt by the
provisions of the Bill. As my colleague, Shri N.K. Singh, has already said,
Seemandhra is being given a Special Category Status. We have no objection if
Seemandhra is given a Special Category Status. But what about the Raghuram Rajan
Committee Report? What has happened to the seven States? What has happened to
the continuous agitation?Why are the backward States being neglected? Is it
because we have behaved in a courteous way and never gone into the Well and
made such a disturbance? This Bill is related to that. We are not opposed to Special
Category Status to any State. But this could have been done simultancously. The
most important thing is Odisha and Chhattisgarh are affected by the Polavaram
project, which is mentioned in Clause 90 of the Bill. We have given the amendment

and we will speak on that. The Polavaram project is being opposed seriously by
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Odisha and Chhattisgarh. This matter is before the Supreme Court. This matter is
sub judice and even then it was declared a national project. This is a sheer
negligence and step-motherly attitude on the part of the Central Government
...(Interruptions)... So, this Bill must be considered carefully, and the Government
must examine the legal and constitutional side of the Bill. I hope you will take proper

care and allow the amendments to be discussed properly. Thank you.

DR. JANARDHAN WAGHMARE (Maharashtra) : Sir, I rise to support the
Bill. The agitation for Telangana has been going on for the last 58 years.
...(Interruptions)... Many people have sacrificed their lives, and therefore, the
demand for a separate Telangana is justified. ...(Interruptions)... It was Hyderabad
State in the olden days and the people of Hyderabad have developed the city itself.
Of course, there is contribution of the Seemandhra people. But they need not worry.
They will be very safe. They have a legitimate right to live in Hyderabad.
...(Interruptions)... Of course, the concerns of Seemandhra people have to be taken
into consideration and a special package has to be given to them. But, I think, these
two States will be there. ...(Interrugtions)... They will live in brotherliness. They will
prosper and they will work very hard. That is how the aspirations of the Telangana
people are being fulfilled at this juncture. We welcome this Bill and 1 support it.

Thank you very much.

SHRI DEVENDER GOUD T. (Andhra Pradesh) : Sir, we support the Bill. But
my request to the Government is not to do politics with the sentiments of the

people.

Sir, T wholeheartedly congratulate and I am deeply indebted to the
Government of India for fulfilling the six decade old dream of nearly four crores of
Telangana people and of all those who have laid down their lives to realise the
dream of a separate Telangana State. ...(Interruptions)... Our party has taken a
consistent stand that we are not against the formation of Telangana. And we are one
of the first few parties which have given support to Telangana. ...(Interruptions)... 1
would say that'creation of new States based on regional aspirations strengthens the

federal structure and thereby reinforces democracy in the country. Smaller States are
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necessary for administrative convenience and for effective penetration of schemes
and programmes which improve the conditions of the downtrodden.
...(Interruptions)... 1 am confident that with available natural resources and good
governance, Telangana will become one of the leading States in the years to come
and will bring laurels to the country. ...(Interruptions)... But we, the Telugu Desam
Party, want that the problems and difficulties that may arise due to Andhra Pradesh's
reorganisation in the Seemandhra region should also be addressed and solved with

the same kind of commitment shown in bringing this Bill. ...(Interruptions)...

Sir, I conclude by saying that we support this Bill. Thank you. Jai Telangana.
I want to remember the Amaraveerulu who sacrificed their lives without any political
reason or without any gain. Their sacrifices and their sixty years of struggle have

gong in their favour.

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh) : * Hon. Deputy
Chairman, I fully support Andhra Pradesh Re-organisation Bill. I thank you for
eiving me this opportunity to speak on this Bill. As a daughter of Telangana, I am
happy and proud that the long pending ambition of 4.5 crore Telanganites is being
fulfilled by carving out a separate Telangana State. At this moment, [ would like to
remember lakhs of people who participated in Telangana movement. I was also part
of this movement and was jailed in Warangal during my indefinite fast. Thousands
of youth and students sacrificed their lives for the cause of Telangana. I would like
to pay homage to all those martyrs who sacrificed their lives for the cause of

Telangana.

I would also like to make some suggestions in favour of Telangana.
Employees and pensioners should be provided their salaries or pensions on the
basis of region they belong to. Similarly, assets should not be distributed on the
basis of population; rather, it should be distributed project-wise. For distributing

jobs amongst Telangana and Andhra Pradesh, nativity should be the criterion.

While creating Uttarakhand, Jharkhand and Chhattisgarh, nativity was given
priority. Department of Personnel and Training also subscribes to nativity. It should
be implemented in Telangana as well. We want unconditional Telangana. This is

realisation of 60 years of struggle.

* English version of the original speech made in Telugu.
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Officers from Seemandhra should not be transferred to Telangana and, if
required, additional posts may be created in Seemandhra. Vacant posts in Telangana
should be filled by people from Telangana only. Only then will there be Justice to
youth of both regions. There is a need to change design of Polavaram project.
Around 264 villages falling under Polavaram project should remain in Telangana.
People of Telangana were struggling for some time. As many as 1,200 youngsters
committed suicide and today's Telangana is the outcome of their sacrifices. The new

Telangana State will be dedicated to all Martyrs who sacrificed for Telangana.

I also demand a special package for Seemandhra and redressal of issues
related to Seemandhra. The Government should ensure good environment so that
people of both regions can separate like brothers and live peacefully. I demand

justice for Seemandhra as a daughter of Telangana. Jai Telangana. Thank you.

SHRI D. RAJA (Tamil Nadu) : Sir, my party, the CPI, supports this Bill. Our
party supports the creation of Telangana State. However, would to like to place my
party's position in the perspective. Since we support the creation of Telangana State,
it does not mean that our party supports the creation of smaller States in the
country. It does not mean that, we support every other demand which is raised in
the country. Every issue must be judged on the basis of its merits. Sir, even the
bifurcation should have taken place in a peaceful, amicable way. ...(Interruptions)...
Our party has been insisting that bifurcation should take place amicably
...(Interruptions).... separating and setting up their own families without any hostility,
without any bitterness. But today we witness turmoil in both the sides of the State.
The Congress Party and the Government should be held responsible for the current
turmoil and they should be blamed. Sir, having said that, our party’ supports that
Hyderabad should remain as a common Capital for ten years. At the same time, the
people of Seemandhra have serious apprehensions, very strong apprehensions, with
regard to education, employment, sharing of river waters, sharing of power, sharing
of natural gas, sharing of investments. It is a genuine apprehension and there is a
need to address all their concerns and sincere apprehensions. Otherwise, we cannot
have a peaceful atmosphere in the region. So my party demands that Central

Government should allocate adequate funds for the establishment of a new capital



Government [20 FEB., 2014] Bill 439

for Seemandhra, for the development of two regions. Particularly, Seemandhra needs
to be developed. Rayalaseema is one of the backward regions. Rayalaseema has one
of the lowest rainfall in the country ...(Interruptions)... In fact, it is the second region
which gets the least rainfall in the country ...(Jnterruptions)... Rayalaseema will have
to be developed. Telangana will have to be developed. The coastal Andhra will have
to be developed ...(Interruptions)... So, when the Government decides to bifurcate
the State, the Government should make all the efforts to give adequate financial
assistance, economic assistance to the State of Telangana and the Seemandhra
region and see that both the regions continue to have peaceful coexistence and

march towards peace, progress and prosperity.

With these words, I support this Bill. Thank you.
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MR. DEPUTY CHAIRMAN : Ananda Bhaskar, take only two or three minutes,

not more than that.

SHRI ANANDA BHASKAR RAPOLU : I will conclude only in three minutes
...(Interruptions)... SUTHURT A, § AqUF FRT U IR WRRET BT &9 R

AEAT §, AEEE, GAEd A€M, A W@ | el B ST BT Sl W6 |

FT 3@ B, 95 o 39 VWeifie #iF W™ X BW I &, TUeT S9 RE BTSd
F AH W H YS! I UG AT @A AEal gl AR qeEr &l Ry e
e H oTerE F oS 8

*"Oh God! I was struggling with this crocodile and now I am weak. I thought
I can win anything. I don't have any more courage now. I may die. I am totally
exhausted and I cannot fight anymore. I know only you. God, please save me and

free me from all my sufferings.”

39 Refqy 9 o &7 oF a1 MRT WWeR 9, HiOE 9 Hiug @1 99 sfed)
Aifr T w e A eRaeRd A §)OTR | BRM @ SR, ARl oRN
U B i G 1 -G A B O O 2 A+ e B 1 1 1 T e S )
ST AT AT W g1 'H g8 el e wiey & e @y wRi oA
g R T gW "R §1 GEA WRIS S B ISR F AR aRE CHREr AF O €

* English version of the original speech made in Telugu.
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IR T H g St BT oIgd w1 21 sHs W g WY §H 984 AEdl St @l
ft 8] T Hed| W8T AR S yw W OE dEr b 9l WEl €1 |
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g I &4 uar W&l @ 8T &1 Anyway, Mr. Deputy Chairman, Sir, economics will

not stand before emotion. This has been proven. Telangana is aspiring for
participative democracy. Telangana will get satisfied with the emotional visage, but,
at the same time, the Coastal. Andhra and Rayalaseema people are eagerly waiting
for the bifurcation. Kindly hear the voices of Kishore Chandra Deoji, Panabaka
Lakshmiji, Dr.Chinta Mohanji; all SCs, STs, OBCs and minorities and weaker sections
of Coastal Andhra and Rayalaseema are eagerly waiting to get their dynamism, to
get their wonderful participation in participative democracy to be formed in the
residuary State of Andhra Pradesh. At the same time, Telangana will be deprived of

several complications. ...(Interruptions)...
MR. DEPUTY CHAIRMAN : Yes, it is over. Now, take your seat.

SHRI ANANDA BHASKAR RAPOLU : We are ready to bear with those
problems. Since you are according the 29th State in the Indian Union, with this 29th
State in the Indian Union, the people of Telugu Language will have two State
Governments to speak on behalf of them before the Indian Federal Republic. This is

what I wanted to convey.
MR. DEPUTY CHAIRMAN : Please conclude.

SHRI ANANDA BHASKAR RAPOLU : This is the movement, and Telangana

is happening. Thank you very much, Sir.
...(Interruptions)...

SHRI NARESH GUIJRAL (Punjab) : Sir, a lame duck and thoroughly
discredited Government is playing dirty politics with the emotions, sentiments and
aspirations of the people of Andhra Pradesh. Sir, this is the worst kind of divisive

vote-bank politics which the Congress is infamous for perpetuating for a long time.
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Sir, 45 years ago, Punjab was divided. At that time, we were told that
Chandigarh, for five years, would be a Union Territory, and, thereafter, it would come
to Punjab. The Punjabi-speaking territories were to be restored to Punjab. But till
today, nothing has happened. I want to repeat that that was the cause for terrorism
in Punjab where 50,000 lives were lost. I warn this House that we are going to do a
similar thing in Andhra Pradesh. We are making empty promises. We are bound to

witness violence in Andhra Pradesh the way this Bill is being framed.

Sir, I don't want to take too long. But I want to say only one thing that the
way this Bill is being framed, it is vague and it is going to do injustice to Telangana

as well as to Rayalaseema.

Also, Sir, I am even questioning the constitutional validity of this Bill. You
are conferring police powers on the Governor without a constitutional amendment.
Sir, T have given a notice for a Motion under Article 88 to summon the Attorney-
General of India tomorrow. Let him give his opinion whether this Bill is
constitutionally valid or not because there is no point in passing a Bill which will

later be struck down by the courts in India. Thank you very much, Sir.
MR. DEPUTY CHAIRMAN : Now, Mr. Baishya. Take only two minutes.

SHRI BIRENDRA PRASAD BAISHYA (Assam) : Sir, I am standing here to
oppose this unconstitutional Bill. This Bill is an unconstitutional Bill. It is only dirty
politics, in the interest of vote bank. Your Party has brought a Bill which is against
the spirit of the people of Andhra Pradesh. Sir, Andhra Pradesh Assembly not
allowed this Bill. They have not passed this Bill. But we are discussing this Bill. The
Indian Government is going to divide Andhra Pradesh, but Andhra Pradesh
Assembly has not passed this Bill. By this, your Government is not only insulting
the people of Andhra Pradesh, it is also totally against the federal structure of the
country. Sir, your Government is going against the federal structure of the country.
Your Government is not taking the opinion of the State Government. The
Government is not taking the opinion of the Andhra Pradesh Assembly. The

Government is even not taking the opinion of their own Cabinet Minister. The
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Minister has himself expressed it in the House today, Sir. This Bill is not only an
unconsitutional Bill, but it is also totally against the interests of the people of
Andhra Pradesh. Assembly is the representative of the people, and the Andhra
Pradesh Assembly has not passed this Bill. When the Andhra Pradesh Assembly
has not passed this Bill, how can your Government pass this Bill here? My Party,
Assom Gana Parishad, is always, in principle, against the separation of any State.
Already, you have divided Assam on many occasions, Sir. What are you doing, Sir?
Please respect the sentiments of the people of Andhra Pradesh. You are bringing
such a suicidal Bill. It will affect many parts of the country. It will not only affect
Andhra Pradesh, but it will also affect West Bengal; it is going to affect my Assam
and it is also going to affect other parts of the country. Mr. Prime Minister, Sir, you
will be responsible, your Government will be totally responsible if there is any
agitation in the country. Sir, try to respect the sentiments of the people. Try to
honour the sentiments of the people. Andhra Pradesh people are peace-loving
people. By this Bill, you are not only going to divide Andhra Pradesh, but you are
also going to divide the people of Andhra Pradesh in two groups. There might be
some clashes. Already, some clashes have started in many parts of Andhra Pradesh.

Sir, your Government is responsible for this agitation.

Sir, still, you have a time. Instead of passing this unconsitutional Bill, try to
discuss with all of us. Try to get a settlement. Don't pressurise us to pass this
unconstitutional Bill. This is an unconstitutional Bill. (Zime-bell rings) You are not

taking the opinion of the.. ..(Interruptions)...
MR. DEPUTY CHAIRMAN : Mr. Baishya, please conclude.

SHRI BIRENDRA PRASAD BAISHYA : Allow me to speak, Sir. I am speaking
out my sentiments. Try to understand my sentiments, Sir. Already, my colleague, Shri
Naresh Guyjral, has given a notice. Please call Attorney-General. Take his opinion.
You are not taking the opinion of anybody. You have not discussed anything with
anybody. You have not discussed with Andhra Pradesh Assembly. You have not
discussed with the people of Andhra Pradesh. You have not discussed with your

own Cabinet colleagues. But by force, Sir,—you have a majority... ... (Interruptions)..

MR. DEPUTY CHAIRMAN : Baishyayji, please conclude.
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SHRI BIRENDRA PRASAD BAISHYA : Sir, allow me to speak. You have a
majority. But it does not mean you can kill everybody, you can kill the federal
structure of the country, you can kill democracy of the country and you can kill
Constitution of the country. By passing this Bill, you are going to kill the federal
structure of the country. By passing the Bill, you are going to kill the Constitution
of the country. By passing the Bill, you are going to kill the democracy of the
country and by passing the Bill, you are going to kill the sentiments of the people
of Andhra Pradesh.

MR. DEPUTY CHAIRMAN : Okay.

SHRI BIRENDRA PRASAD BAISHYA : I am against this Bill. I totally oppose
the Bill. I request the Prime Minister again to take some intitatives. Don't pass this
Bill. The Government will be responsible. The Government will be held responsible if
any untoward situation happens in the country due to this Bill, due to wrong policy.

...(Interruptions)...
MR. DEPUTY CHAIRMAN : Now please resume your seat. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA : Just one more minute, Sir. Sentiments
of people are involved here. And, when sentiments of people are involved, many
things come out. Please trying to understand that this Bill is not only going to affect
Andhra Pradesh, but other parts of the country too. If any untoward incident
happens due to the wrong policy of the Government, due to this unconstitutional
Bill, the Government will be held responsible for that. Please don't do this.

...(Interruptions)...
MR. DEPUTY CHAIRMAN : Okay. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA : Kindly stop it. ...(Interruptions)...
Kindly stop it. ...(Interruptions)... Kindly stop it and give justice to us ...(ZTime-bell

rings)... Thank you very much.

MR. DEPUTY CHAIRMAN : Now, Shri Rajeev Chandrasekhar. Not present.
Then, Shri Y.S. Chowdary. Mr. Chowdary, before you start, I would like to make an
announcement that the farewell function has been postponed up to 8.00 pm. I hope

the House agrees to extend sitting up to that time. Now, Shri Chowdary.
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SHRI Y.S. CHOWDARY (Andhra Pradesh) : Respected Deputy Chairman and
other hon. Members of this House, I rise to speak on this Bill with a lot of anguish
and pity for our so-called democratic process, which this House has been
undergoing. This is totally an undemocratic way in which this Bill is being sought to
be passed. Our party is not against the creation of Telangana. But we are against
the process and the manner which the Congress Party has adopted. It is totally
unconstitutional. It is an undemocratic and an autocratic way of communicating the
decisions. We got Independence with great difficulty. There were Movements, like,
the Quit India Movement. But the manner in which it is being done is only for the
political benefit, and nothing else. The UPA Government has been in power for the
last ten years. Why did they not do it carlier? As per their 2004 Manifesto, they
should have started doing it step-by-step. But the manner in which they have
passed it in the Lok Sabha, the entire nation is frightened. Is it called democracy?
The manner in which they are trying to do this, ten days prior to election
notification, is totally illegal and unconstitutional. We do recognize that sentiments
are above economics and logic. We have the SRC Act. The State of Andhra Pradesh
was formed in 1956 on a linguistic basis. And, there was an SRC Act. The SRC Act
mentioned it very clearly that any State reorganization, at any point of time, has to
have some merit based on the prevailing situation. They had forgotten even to write
the Objects and Reasons of this Bill. They had sent this Bill to the State Assembly
as a draft Bill. And, the Bill, which we are trying to introduce here, is totally
different. Then, the Home Secretary says that it is a draft Bill. But the Minister says
that it is a regular Bill. They announce all political strategies that they have met with
the TRS Party, and once it is done they will align with the YRC Party. Has the
Constitution given power to do politics, or, to do proper governance? At.one point
of time, the Sri Krishna Committee was appointed by this Government. About 35-40
crores of rupees were spent on it. But they have not even bothered to go through
that Report. The Sri Krishna Committee Report mentions that Telangana has no
backward arca; that way, the entire country has got so many backward arcas. Are we
going to give to States separately? But, later on, they say that it is not for
backwardness, but it is for self-rule. Are we going to split our country, based on
demands conning for self-rule, this way? Sir, the A.P. Assembly has rejected this Bill,

and the Congress Party, per se, has failed to manage and get their own party men
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into unanimity in this kind of a Bill. This also demands and requires lot of
constitutional amendments, which they totally ignored. Everyone knows that they
had attempted to bring this Bill to this House, and when we had given notice that
this has got financial implications, our hon. Chairman sent it back. That is how it

went to Lok Sabha. *

MR. DEPUTY CHAIRMAN : No, No; that is expunged. You can't comment on
the action of the Madam Speaker of Lok Sabha. All reference to Lok Sabha is

expunged. All reference to Lok Sabha is expunged. ...(Interruptions)...
SHRI Y.S. CHOWDARY : *

MR. DEPUTY CHAIRMAN : No. Don't comment on the Lok Sabha action; I

am telling you. ...(Interruptions)...
SHRI Y.S. CHOWDARY : *

MR. DEPUTY CHAIRMAN : No, no; you cannot do that. ...(Interruptions)...

You can do it outside, but not in this House. ...(Interruptions)...

SHRI Y.S. CHOWDARY : We are not able to understand whether Andhra
Pradesh is a part of this country or not? ...(Interruptions)* Is it the way to do it? It
is being passed on a war-footing basis, only for gaining political benefit.

...(Interruptions)...
MR. DEPUTY CHAIRMAN : All aspersions against .ok Sabha are expunged.

SHRI Y.S. CHOWDARY : No, no, whatever it is. That is part of the
proceedings. It is not unparliamentary. It is a part of our Parliament.

...(Interruptions)... In Telugu, the total

*#* "This is gross injustice and illegal. If they wanted to create

Telangana, they could have done it some time back.”

MR. DEPUTY CHAIRMAN : That is a Malayalam word. 'Anyay' is a
Malayalam word.

* Expunged as ordered by the Chair.

* English version of the original speech made in Telugu.
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SHRI Y.S. CHOWDARY : * This Bill has to be legally vetted. I also gave
notice and moved a Motion under Rule 88 to summon the Attorney-General to
clarify that point because we are not legal luminaries, and, based on that, this Bill
should not have been introduced here in the first place for consideration. That itself
is illegal. Our nation has got a very good name as a democratic country. I request
the custodians of our democracy not to get converted as the election agents of the
Congress Party in Parliament. That is what is happening now, which is totally illegal,
and the entire nation has to understand what the game plan of the Congress Party
is. Whatever it is; winning or losing an election is part of the game. But they should
not spoil the federal and democratic structure of our country. Whatever it is, they
have totally spoiled it, and, in that attempt, what they are trying to do now is a total
mockery of the democracy. Bipartisan system also doesn't work. Democracy has to
be protected; and they should respect every Member, and not number. The
manipulative management should be stopped and the entire House should
understand and see that this thing should be given up, and this whole thing should
be referred to the Select Committee. It should not be passed in the din. It should not
take place illegally. If this mockery starts, it will not end, whichever party or bunch
of parties are there. Today, we are in the era of coalition Government, Sir. This is
very dangerous start-up. If it starts, anybody who can manage 272 seats can cut

this country into bits and pieces.

Finally, I request every Member to think about it. My intention is not to give
gaalian. My intention is to make the entire House understand the agony of every
Telugu person living in Andhra Pradesh. The manner in which they are trying to
introduce this Bill is not good for cither Telangana, the people living in Hyderabad,
Rayalaseema or coastal Andhra. It will be known within a very short time that it is
totally uneconomical. They have not addressed issues of water distribution; they
have not addressed issues of power. In Telangana, there are huge borewells and
they need a lot of power, but they don't have power. Wherefrom are they going to
get it? Except for secking political benefits, the Congress Party has not done

anything. They have not attempted to even try and explain to the people of Andhra

* % Hxpunged as ordered by the Chair.
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Pradesh how to go about things, whether it is the universities, hospitals or the
industry. Nothing has been addressed. I request every Member of this House to
understand this undemocratic process. The purpose for which the Congress Party is
doing this is purely benefit in the ensuing Lok Sabha elections. Whatever they do,
even if they put their heads down and legs up and pray, they are not going to get
even a single seat. That is a different issue. Their own Chief Minister has resigned
and they are not able to address any of those issues. They are trying to bring this
Bill at the fag end of the 15th Lok Sabha, which itself is unconstitutional and
unconventional. Traditionally, why do we bring Vote on Account? We bring Vote on
Account as a matter of convention, so that an outgoing Government does not take
decisions for a long period, whereas this decision, at this point of time, is going to
have a lot of impact on one part of the electorate. So, that itself is not correct. I wish
to tell every Member that the State of Telangana is welcome; there is no problem at
all, but it should not be done in this manner, not at the cost of Seemandhra people.
Now, the people of Seemandhra are going to be left in the lurch. That is not the way,
Sir. Therefore, I request that this Bill may be referred to the Standing Committee or
the Select Committee. Also, a legal opinion may be taken. The Attorney General must
come and explain it to us. If we are satisfied, we would all happily support it.

Otherwise, this is an illegal Bill. We thoroughly reject this Bill as it is.

MR. DEPUTY CHAIRMAN : Thank you very much. Shri Mohd. Ali Khan;
only two minutes. % 71 fame |
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MR. DEPUTY CHAIRMAN : Now, the Leader of the Opposition.

...(Interruptions)...

SHRI ARUN JAITLEY : Mr. Deputy Chairman, Sir, before the hon. Minister

responds to the discussion today ...(Interruptions)...

MR. DEPUTY CHAIRMAN : No, please... (Interruptions)... The LoP is always
heard in silence. Don't break the tradition of this House. ...(Interruptions)... I am
requesting the Trinamool Congress Members not to break the tradition of this

House. Hon. LoP is always heard in silence. ...(Interruptions)...

SHRI ARUN JAITLEY : Sir, I am speaking on this Bill with a mixed feeling. I
am happy and delighted that we are going to create the State of Telangana. My
Party in Andhra Pradesh since 1980, and the Central Party since 2006, has
consistently supported the demand for Telangana. And, therefore, today that we are
actually participating in a process by which the State of Telangana may see the light
of the day gives us an immense sense of satisfaction, and therefore, I am happy and
delighted on that score. At the same time, Sir, I have two other mixed feelings.
...(Interruptions)... 1 am extremely concerned that till this moment that I speak we
have not been able to address satisfactorily the concerns of the people of
Seemandbhra. ...(Interruptions)... And they are looking upon us and looking upon the
Government in particular... (Interruptions)... The areas in which they are going to be
left at a disadvantage should be simultancously addressed when we are creating the
State of Telangana. ...(Interruptions)... 1 must also, Sir, confess that I am deeply
disappointed at the manner in which the UPA Government has gone through this
entire exercise. ...(Interruptions)... Sir, the demand for creation of Telangana has a
long-standing history. ...(Interruptions)... It has a chequered history.
...(Interruptions)... Hyderabad under Nizam areas integrated into this country after a
ereat amount of struggle that we went through. ...(Interruptions)... My party has
fully supported this demand and, therefore, I reiterate my party's full support to the
demand for creation of the State of Telangana. ...(Interruptions)... Sir, this brings me
to my second point, which is my second point of concern as to how the UPA
Government has gone about the exercise of creating the State of Telangana.

...(Interruptions)... Sir, the NDA Government under Shri Atal Bihari Vajpayee created
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three new States; the State of Chhattisgarh, the State of Jharkhand and the State of
Uttarakhand. ...(Inferruptions)... In each of the three States, there was a unanimous
resolution passed as far as three State Assemblies were concerned.
...(Interruptions)... After unanimous resolution of the Assemblies, we built a larger
national consensus and the three States were created in an element of enthusiasm
and joy. ...(Interruptions)... Not a single protest or a demonstration in any State had
taken place. ...(Interruptions)... But the manner in which the UPA Government has
gone about creating the State is a matter of serious concern. ...(Inferruptions)... The
Congress Party first in its manifesto of 2004 had a demand for Telangana.
...(Interruptions)... They have waited for the penultimate day of the last Session of
the House. ...(Interruptions)... Ten years later in 2014, on the eve of election, they
thought it proper to fulfil this particular demand. ...(Inferruptions)... Even while
fulfilling this demand, they have not been able to integrate the people of the two
regions of the State. ...(Interruptions)... The then Home Minister on 9th of December,
2009 had made an announcement with regard to the creation of Telangana.
...(Interruptions)... You shortly went back on that issue and constituted the Justice
Srikrishna Committee. ...(Interruptions)... Thereafter, you did not implement the
Report or did not take effective steps for years altogether. ...(Interruptions)... The
result today has been that while we are creating a good cause like creation of
Telangana, we have Ministers of the Government who are objecting to it.
...(Interruptions)... We have MPs of the Ruling Party who are objecting to it.
...(Interruptions)... The Lok Sabha had to suspend a large number of MPs and
unfortunately create the State behind their back. ...(Inferruptions)... This was a
matter which, in fact, has had its sourness and bitterness to the whole process of
the creation of a State. ...(Interruptions)... A good cause like the creation of the State
of Telangana has got a bad name from the manner in which the UPA Government
has handled the process. ...(Inferruptions)... Sir, this brings me to one of the most
important aspects that I want to raise today. ...(Interruptions)... We are in favour of
creation of Telangana, but we want the process of creation of Telangana to be a
lawful and legally sustainable and correct process. ...(Interruptions)... Sir, in clause 8
of the Andhra Pradesh Reorganisation Bill, 2014 you have proposed that Hyderabad

will be the common capital of the two States. ...(Interruptions)... We have no
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difficulty in having Hyderabad as the common capital for a period of ten years.
...(Interruptions)... We have no difficulty in having a neutral agency like Governor
being in charge of law and order. My only fear is, and that is my objection to the
Constitutionality of the Bill, can you vest the power of law and order in a Governor
by a simple legislation or do you need a Constitutional amendment to do that? The
reason for my objection is the following. Article 163 of the Constitution very clearly
provides that the Council of Ministers will aid and advise the Governor, and the
judgments of the Supreme Court are that the Governor will be bound by the aid and
advice of the Council of Ministers. Law and order powers belong to the State.
Entries 1 and 2 of List-II provide for law and order and policing powers. Governor is
the representative of the Centre. Can you transfer the law and order power to the
Governor without amending the Constitution? My friend, the Law Minister,
Mr. Sibal, is here. In the case of Arunachal Pradesh, when a similar provision was
created in Article 371H, you did it by amending the Constitution. How are you
transferring the power to the Governor without amending the Constitution?
Therefore, the legally correct method is to amend the Constitution. We will support
the amendment to the Constitution. We are not opposed to that amendment. But,
why are you creating Telangana by a legally defective process? 1 would like the

Government to respond to this.

Sir, my final point is what my friend and my senior colleague, Shri Venkaiah
Naidu, has urged today. We need to show complete and full justice to the region of
Seemandhra. Seemandhra will suffer in terms of revenue because a very large part of
the revenue comes from Hyderabad. Hyderabad will go to Telangana. Therefore, the
revenues of Seemandhra have to be protected. The water and irrigation schemes of
Seemandhra have to be protected. Since Central projects are now located in
Hyderabad, new projects in Seemandhra have to be created. Since the hon. Prime
Minister is here, in this regard, we would want the Prime Minister to make a
categorical statement before this House and, if necessary, amend this law to include

that assurance in the law itself.

Sir, with these words, while we support our demand for Telangana and this
Bill to create Telangana, in the absence of any specific satistactory answer from the
Government, we would then be pressing our amendments which Shri Venkaiah Naidu

and I have moved as far as this Bill is concerned. Thank you, Sir.
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MR. DEPUTY CHAIRMAN : What do you want? ...(Interruptions)... Member
from your Party has spoken. ...(Interruptions)... What is the point?

...(Interruptions)... Okay. Just take one minute.

SHRI TAPAN KUMAR SEN (West Bengal) : Sir, my leader has already
explained our principled opposition to this exercise to divide a State on a linguistic
basis. I rise here to, put one fact straight. One of my colleagues here referred to the
great battle for Telangana in the 1950s while justifying this Bill. That is a distortion
of history. It was a battle led by P. Sundarayya, Basavapunnaiah, Rajeshwar Rao and
others. That was a fight against Nizams' atrocities and Razakars' inhuman
exploitation. That battle made the Telangana region fully integrated with Indian
democratic system. The present exercise is an exercise for disintegration, just in the

opposite side. Please don't indulge in it. Please reconsider it.
MR. DEPUTY CHAIRMAN : Okay. All right. ...(Interruptions)...

SHRI TAPAN KUMAR SEN : Please don't weaken the sense of Indianness
which our hon. Prime Minister referred to in this House only a day before yesterday

i the farewell.
MR. DEPUTY CHAIRMAN : Okay. ...(Interruptions)...

SHRI TAPAN KUMAR SEN : Please don't cut the roots. Please reconsider
this Bill. Please don't put fire to different pockets.

MR. DEPUTY CHAIRMAN : Okay. ...(Interruptions)... Now you take your

seat. ...(Interruptions)...

SHRI TAPAN KUMAR SEN : Don't provoke that. ...(Interruptions)... This is
my humble appeal to this entire House. ...(Interruptions)... Thereafter, whatever the

House decides, it has to be abided by all. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Okay. ...(Interruptions)... Now, the hon. Law

Minister.

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY AND THE MINISTER OF LAW AND JUSTICE (SHRI KAPIL. SIBAL)

: Mr. Deputy Chairman, I have listened very carefully to the points made by my
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distinguished colleague and the Leader of the Opposition, Shri Arun Jaitleyji. I will
only respond to the point number three that he has raised in respect of the
constitutionality of the powers of the law and order being given to the Governor.
...(Interruptions)... All 1 wish to say is that when a State is being reorganised there
are several issues that arise in the course of that reorganisation which need to be
addressed that deal with the population of that State and matters that concern the
population. ...(Interruptions).. Therefore, in the course of the reorganisation of the
State, when the boundaries are being reorganised other issues have to be
addressed. Therefore, articles 3 and 4 are complete on this issue, namely, under
article 3 the Constitution authorises Parliament to include supplemental, incidental
and consequential provisions to deal with the problems that will arise in the course
of the reorganisation. ...(Interruptions).. Now, all the powers that have been vested
in the Governor are in the context of supplemental, incidental and consequential
provisions. ...(Interruptions).. Not only that, Sir, under article 4 and sub-article (2) of
the Constitution it is specifically stated that nothing in the law shall be deemed to
be an amendment to the Constitution, under article 3 (a), that is a clear statement of
the law. Therefore, any provisions made which are incidental, consequential and
supplemental to the law will not be deemed to be amendments to the Constitution.
Therefore, we can't consider the special responsibility which is being given to the
Governor ...(Interruptions).. as to infringe the federal structure because that special
responsibility can be given to the Governor under article 3, read with article 4 which

shall not be deemed to be an amendment of the Constitution.

My good friend has also made a reference to article 371H in the context of
Andhra Pradesh. He is absolutely right. But in the context of Arunachal Pradesh
...(Interruptions).. the State was created first, and the special responsibility has not
been given to the Governor. Since Arunachal Pradesh had already been created,
therefore, to give that special responsibility we needed a Constitutional amendment.
Had that power been given when the State of Arunachal Pradesh was created, then,
you need not have asked for Constitutional amendment. ...(Interruptions)... However,
I might request the learned Leader of the Opposition that this is an issue that
certainly, if there is an ambiguity, can be resolved when there will be a new
Government after General Elections, 2014. If distinguished Members of Lok Sabha, as
well as, Rajya Sabha feel that this is an issue that should be addressed, they can
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address it. Ultimately when the matter goes to court, which I am sure it will, and if
some observation is made by court that Parliament needs to address this issue, I am
sure that the collective will of the Parliament, at that time, will prevail, and if there is
any amendment that is required, that amendment shall be put to the House, and

shall be voted.

The only last point that I wish to make is the following: It is very difficult in
a situation like this to satisfy the emotions that naturally arise in the course of the
creation of a new State, and I think, we all must respect those emotions whether
they are of Seemandhra people, or, Telangana people. But ultimately Governments
and Parliament have to make laws. The Parliament has to make a law; and the
Government has to take decisions. Those decisions have to be made; otherwise we
will be misjudged in history. The time to create Telangana has come. The time to
make that historic decision has come. I am thankful to the Leader of the Opposition
to have supported that demand. With these words, Sir, I thank you for having given

me this opportunity to intervene.

SHRI ARUN JAITLEY : Sir, I have just on¢ response to what the hon. Law
Minister has said. We have a system of governance in India where law and order is
a State subject. Policing is a State subject. I have no difficulty in a transition where
Hyderabad will be the common capital. The law and order of Hyderabad can't be
under the Government of Seemandhra, or, the Government of Telangana. It has to be
under a neutral agency and the Governor ...(Interruptions)... I have no difficulty with
that proposition. I have no difficulty with that. The only question is when you vest
that power in a Governor, what you are effectively doing is, under the law as
phrased, the Governor will have two Advisors appointed by the Central Government,
and the Governor himself is a nominee of the Government. Effectively, the law and
order of Hyderabad will be with the Centre through the Governor. Now this is
contrary to the federal scheme. Shri Sibal says that this is supplemental, incidental
or consequential. Now this is not such a marginal issue that it can be supplemental
or incidental. My fear is, it is a substantive change in the model of governance, and,
therefore, a constitutional amendment may be necessary at some stage. I have said

we offer to support a constitutional amendment even here and now so that
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Telangana is created the legal way. But let us be prepared. If T understand him, the
clear understanding is this. Tomorrow what happens if this is held to be
unconstitutional? At that stage, this House will have to step in and again amend the
Constitution and bring this as a part of the Constitution itself as a transitional

provision.

SHRI KAPIL SIBAL : Sir, the distinguished Leader of the Opposition just a
few minutes ago said that the Governor, he believes, is a neutral person. This is
what he said just a few minutes ago. Now the distinguished Leader of the
Opposition says that the Governor is an agent of the Central Government. I do not
think that you can attribute the concept of agency to a Governor which will protect
the interests of Seemandhra and Telengana. It is for this reason that that special
responsibility has been given to the Governor. We must respect the constitutional
position of the Governor and we must ensure and we must believe that he would act
in accordance with the provisions of the Constitution, he would act on the aid and
advice of the Council of Ministers of Telangana. But the ultimate decision will be
that of the Governor. That is precisely what is provided under article 371H of the

Constitution of India.

THE PRIME MINISTER (DR. MANMOHAN SINGH) : Mr. Chairman, Sir, I
have listened very carefully to the views expressed by the Leader of the Opposition
and all the other Members who have spoken, especially those from Andhra Pradesh.
The Home Minister has already mentioned the specific steps our Government will

take to address the concerns of all regions of the State, particularly of Seemandhra.
I would like to make a few further announcements in this regard.

First, for purposes of Central assistance, Special Category Status will be
extended to the successor State of Andhra Pradesh comprising 13 districts, including
the four districts of Rayalaseema and the three districts of north coastal Andhra for

a period of five years. This will put the State's finances on a firmer footing.

Second, the Bill already stipulates that the Central Government shall take
appropriate fiscal measures, including offer of tax incentives to the successor States
in order to promote industrialization and economic growth in both the States. These

incentives will be along the lines extended to some other States.
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Third, the Bill already provides for a special development package for the
backward regions of the successor State of Andhra Pradesh, in particular for the
districts of Rayalaseema and north coastal Andhra Pradesh. This development
package will be on the lines of the K-B-K (Koraput-Bolangir-Kalahandi) Special Plan
in Odisha and the Bundelkhand special package in Madhya Pradesh and Uttar
Pradesh.

Fourth, I would like to reassure hon. Members that if any further amendments
are needed to facilitate smooth and full Rehabilitation and Resettlement(R&R) for the
Polavaram project, they will be given effect to at the earliest. Our Government will

execute the Polavaram project; let there be no doubt about it.

Fifth, the appointed day for the formation of the new State will be so fixed in
relation to the notified date so as to enable preparatory work relating to personnel,

finance and distribution of assets and liabilities to be completed satistactorily.

Sixth, the resource gap that may arise in the successor State of Andhra
Pradesh in the very first year, especially during the period between the appointed
day and the acceptance of the Fourteenth Finance Commission recommendations by
the Government of India, will be compensated in the Regular Union Budget for 2014-
15.

Sir, T hope these additional announcements will demonstrate our steadfast
commitment to not just the creation of Telangana but also to the continued

prosperity and welfare of Seemandhra. Thank you.
MR. DEPUTY CHAIRMAN : Now, the question is ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Sir, please allow me to raise two things.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN : Mr. Naidu, what do you want?

SHRI M. VENKAIAH NAIDU : The Special Category Status, we wanted for
ten years. The Prime Minister is saying 'five years'. Five-year period will not be
sufficient at all. They have to set up industries and then start manufacturing.
...(Interruptions)... So, you have to make it ten years. Secondly, Sir, what about the
assistance for the Capital city? No mention has been made about that. The Prime

Minister has not said anything about that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Minister, the hon. Member wants to know

whether it is five years or ten years for Hyderabad.
SHRI SUSHILKUMAR SHINDE : For Hyderabad, it is ten years.

MR. DEPUTY CHAIRMAN : Venkaiahji, the Home Minister is saying that it is
ten years for Hyderabad.

SHRI M. VENKATIAH NAIDU : What about the Special Category status?

SHRI SUSHILKUMAR SHINDE : The Special Category status for Seemandhra

is five years, as the Prime Minister has announced.

SHRI M. VENKAIAH NAIDU : That should be ten years. That is the demand
of the people. In five years, industries cannot be developed. ...(Interruptions)... Let

him understand that.

MR. DEPUTY CHAIRMAN : Now you take your seat. ...(Interruptions)... You

cannot speak now.
SHRI M. VENKAIAH NAIDU : Please bear with us. It is our future.
MR. DEPUTY CHAIRMAN : Please co-operate with me. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Sir, you operate with our co-operation.
Otherwise, there will be separation. Please try to understand. My request is this. The
first demand is that the Special Category Status should be ten years for the
Seemandhra Region because this time is not sufficient to set up industries.

Secondly, about the new Capital, nothing has been mentioned. That has to be made
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clear. For Polavaram, when it is stated 'special legislation’, does it mean that it is
going to be an Ordinance or is it by legislation? I would request the hon. Minister,
Shri Jairam Ramesh and also the Home Minister to understand the seriousness of

the situation. ...(Interruptions)... Otherwise, we may have to press for a division.

SHRI SUSHILKUMAR SHINDE : The matter was discussed. It was said, 'five
years'. ...(Interruptions)... When it was discussed in the morning, it was said, "Five

years for Seemandhra and ten years for Hyderabad." ... (Interruptions)...

MR. DEPUTY CHAIRMAN : Now, the discussion is over. ...(Interruptions)...

The question is :

That the Andhra Pradesh Reorganisation Bill, 2014, as passed by the

Lok Sabha be taken into consideration.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN : We shall now take up clause-by-clause

consideration of the Bill.
Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN : We shall, now take up Clause 3. There is an
amendment (No. 15) by Shri M. Venkaiah Naidu. Are you moving?

Clause 3: Formation of Telangana State
SHRI M. VENKAIAH NAIDU : Sir, I move:

(15) That at page 2, for lines 28 to 32, the following be substituted,

namely,—

"Adilabad, Karimnagar, Medak, Nizamabad, Warangal, Rangareddi,
Nalgonda, Mahbubnagar, Khammam (but excluding the Mandals of
Kukunoor, Velairpadu and Burgampadu under the Palvancha
Revenue Division and the Mandals of Chintoor, Kunavaram,
Vararamachandrapuram and Bhadrachalam except the revenue
village of Bhadrachalam under Bhadrachalam Revenue Division)

and Hyderabad Districts."

The question was put and the motion was negatived.
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SHRI M. VENKAIAH NAIDU : Sir, we want division.

MR. DEPUTY CHAIRMAN : How can I take division? It is not possible.
...(Interruptions).... If you go to your seat, I can allow division. ...(Interruptions)....
I have to take up division but go to your seat. ...(Interruptions)... Then 1 cannot
have division. ...(Interruptions)... If you go to your seat I will allow division.

...(Interruptions)... The amendment is already negatived.
Clause 3, was added to the Bill.
Clause 4 was added to the Bill.
...(Interruptions)....

MR. DEPUTY CHAIRMAN : You all go to your places. Then only allow you.

You are standing here. What can 1 do?

We shall, now, take up Clause 5. There are three Amendments (Nos. 5 to 7)
by Shri Derek O'Brien. Are you moving the Amendments, Shri Derek O'Brien?

SHRI DEREK O'BRIEN : No.

MR. DEPUTY CHAIRMAN : He is not moving the amendments.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN : We shall, now, take up Clause 7. There is one
amendment (No. 8) by Shri Derck O'Brien. Are you moving?

SHRI DEREK O'BRIEN : No.
MR. DEPUTY CHAIRMAN : He is not moving the amendment.
Clause 7 was added to the Bill.

Clause 8 : Responsibility of Governor to protect residents of common capital of
Hyderabad

MR. DEPUTY CHAIRMAN : We shall, now, take up Clause 8. There are three
amendments. Amendment (No.1) by Shri Devender Goud T., amendment (No. 9) by
Shri Derek O'Brien and amendment (No. 16) by Shri M. Venkaiah Naidu. Shri

Devender Goud T., are you moving the amendment?
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SHRI DEVENDER GOUD T .: No.

MR. DEPUTY CHAIRMAN : He is not moving the amendment. Are you
moving Amendment (No. 9), Shri Derek O'Brien?

SHRI DEREK O'BRIEN : No.

MR. DEPUTY CHAIRMAN : He is not moving. Are you moving Amendment
{(No. 16), Shri M. Venkaiah Naidu?

SHRI M. VENKAIAH NAIDU : Yes, Sir. Sir, I move :

(16) That at page 3, line 10, after the words "such area" the following be

inserted, namely,-

"and such other functions as may be transferred by the President
from time to time, as specified in Article 371 K of the Constitution

of India."
The question was proposed.

SHRI M. VENKAIAH NAIDU : Sir, I have a clarification. I would like the
Government to clarify on Amendment (No. 16). It can either be clarified by Shri
Jairam Ramesh or by the Home Minister. ...(Interruptions).... We are supporting it.
...(Interruptions).... Please try to understand. Let us get the Bill passed in a proper
manner. ...(Interruptions).... We are cooperating and still you don't have patience.
You are creating problems. The entire State is watching us. Let us do something in
a peaceful manner. I am there to cooperate with you. Sir, I am moving Amendment

(No. 16). I want the Government to clarify.

MR. DEPUTY CHAIRMAN : Amendment (No. 16) has been moved. What is

the stand of the Government? Do you accept it or not?

SHRI SUSHILKUMAR SHINDE : It is explained in the speech. So, there is no

need to accept it.
MR. DEPUTY CHAIRMAN : So you are not accepting it?
SHRI SUSHILKUMAR SHINDE : Yes.

MR. DEPUTY CHAIRMAN : Mr. Venkaiah Naidu, Government is not

accepting it.
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SHRI M. VENKAIAH NAIDU : Sir, nobody is able to understand what clause

or what amendment, including myself, because of this din.
MR. DEPUTY CHAIRMAN : You did not explain.

SHRI M. VENKAIAH NAIDU : Sir, he is not reading or saying

....(Interruptions)...

MR. DEPUTY CHAIRMAN : I shall now put the Amendment moved by Shri
M. Venkaiah Naidu to vote. The question is :

(16) That at page 3, line 10, after the words "such area" the following be

inserted, namely,-

"and such other functions as may be transferred by the President
from time to time, as specified in Article 371 K of the Constitution

of India."
The motion was negatived.
Clause 8 was added to the Bill.
Clause 9 was added to the Bill.

MR. DEPUTY CHAIRMAN : We shall, now, take up clause 10. There is one
Amendment (No. 11) by Shri Sukhendu Sekhar Roy. ...(Interruptions)...It is your
amendment...(Interruptions)...Are you moving the amendment?...(Interruptions)...No.

He is not moving the amendment.
Clause 10 was added to the Bill.
Clauses 11 to 29 were added to the Bill.

MR. DEPUTY CHAIRMAN : We shall, now, take up clause 30. There is one
Amendment (No. 32) by Shri Rama Jois. Are you moving the amendment?

Clause 30-High Court of Judicature at Hyderabad to be common High Court till
establishment of High Court of Andhra Pradesh

SHRI M. RAMA JOIS (Karnataka) : Sir, before moving the amendment, kindly
permit me to speak...(Interruptions)...1 was told that I would be given an opportunity

to speak at the time of moving the amendment ...(Interruptions)... Sir, 1 am moving a
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very important amendment ...(Interruptions)... Sir, whether the State of Andhra
Pradesh is saved or not, there should be a High Court. ...(Interruptions)... Under
article 231 of the Constitution, there can be one High Court for both the States
...(Interruptions)... I was Chief Justice of Punjab and Haryana High Court i.e., for
two States. ...(Interruptions).. .Similarly,... (Interruptions).. .Please hear me. Without

hearing me, how can I make my point?

MR. DEPUTY CHAIRMAN : I am hearing...(Interruptions)...The Chair is

hearing. Please continue...(Interruptions)...

SHRI M. RAMA JOIS : What I have said in my amendment is, 'till a separate
High Court for the State of Andhra Pradesh is constituted under article 214 of the
Constitution read with section 31 of this Act' should be deleted, so that the High

Court at Hyderabad will continue as a common High Court. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Do you want to say anything on this, Mr. Home

Minister? ...(Interruptions)...

THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE) : Sir,
we are bound by the Constitutional provisions and the Supreme Court has to take a
decision on this...(Interruptions)...That is why this provision has been included in

the Bill. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN : Are you still moving your amendment, Mr. Rama

Jois? ...(Interruptions)...
SHRI M. RAMA JOIS : Yes, Sir. I move:

32. That at page 8, lines 23 to 25, the words "till a separate High Court for
the State of Andhra Pradesh is constituted under article 214 of the

Constitution read with section 31 of this Act" be deleted.
The question was put and the motion was negatived.
Clause 30 was added to the Bill.

MR. DEPUTY CHAIRMAN : We shall, now, take up clause 31. There is one
Amendment (No. 33) again by Shri Rama Jois. ...(Interruptions)... Are you moving or

not? ...(Interruptions)...
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Clause 31-High Court of Andhra Pradesh

SHRI M. RAMA JOIS : Sir, it is a very important issue.
...(Interruptions)..Under article 231, there should be only one High Court at
Hyderabad for both the States...(Interruptions)...

MR. DEPUTY CHAIRMAN : Are you moving or is it only a suggestion?

...(Interruptions)...
SHRI M. RAMA JOIS : Yes, Sir. I move:
33.  That at page 8, lines 32 to 41 be deleted.
The question was put and the motion was negatived.
Clause 31 was added to the Bill.

MR. DEPUTY CHAIRMAN : We shall, now, take up clause 32 of the Bill.
There is one Amendment (No. 32) again by Shri Rama Jois. ...(Interruptions)...Are

you moving the amendment? ...(Interruptions)...
Clause 32-Judges of Andhra Pradesh High Court

SHRI M. RAMA JOIS : These amendments are interconnected ...

(Interruptions)... I move:
34. That at page 9, lines 1 to 8 be deleted.
The question was put and the motion was negatived.
Clause 32 was added to the Bill.

MR. DEPUTY CHAIRMAN : In Clause 33, there is one Amendment (No.35)

by Shri M. Rama Jois. Mr. Jois, are you moving your amendment? ...(Interruptions)...
SHRI M. RAMA JOIS: No, Sir.
Clause 33 was added to the Bill.

MR. DEPUTY CHAIRMAN : In Clause 34, there is one Amendment (No.36)

by Shri M. Rama Jois. Mr. Jois, are you moving your amendment?

SHRI M. RAMA JOIS : Sir, 1 have moved all these amendments...

...(Interruptions)...
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MR. DEPUTY CHAIRMAN : You are not moving now. ...(Interruptions)...

Okay; he has not moved the amendment.
Clause 34 was added to the Bill.
Clauses 35 to 45 were added to the Bill.

MR. DEPUTY CHAIRMAN : In Clause 46, there are three amendments. Shri
Derek O'Brien (Amendment No. 10); not moving the amendment. Shri Arun Jaitley,
(Amendment No. 12); not moving. Shri Naresh Gujral, are you moving your

amendment?
Clause 46-Distribution of Revenue
SHRI NARESH GUJRAL : Sir, I move:

12. That at page 11, after line 51, the following proviso be inserted,

namely:-

"Provided, however, that while fixing the package referred to in
sub-clause (3) above, regard shall be given to the loss of revenue,

if any, incurred by the successor State of Andhra Pradesh”.
SHRI M. VENKAIAH NAIDU : Sir, I move:

17. That at page 11, line 45, forr he word "may", the word "shall" be

substituted.
The questions were proposed.

SHRI M. VENKAIAH NAIDU : Sir, the issue is till the Union Budget is
presented, there will be a revenue gap for the State of Seemandhra. The Government
told us that they will take care of that revenue gap. ...(Interruptions)... It is said that
it will be taken care in the next Budget. In between, what will happen to the State?
What about money for salaries, about pensions and also interest payments? That is
a very important issue, Sir. That is why I am insisting on this. Sir, in Clause 46, page
11, line 48, see the words 'arcas of the State’. It shall be the responsibility of the
Central Government to form an independent expert committee to assess the revenue
deficit of the successor State of Andhra Pradesh and recommend non-Plan revenue
erants, including but not limited to the revenue deficit grant, which shall be charged

from the Consolidated Fund of India as provided in Section 67 (A) of this Act for a



Government [20 FEB., 2014] Bill 471

period of at least ten years. Till such time, in the first year, the Consolidated Fund
should give an amount of Rs.10,000 crores. For that, I would like to hear the
response of the Government. If they are giving a positive response, then,

...(Interruptions)...
MR. DEPUTY CHAIRMAN : Mr. Home Minister, would you accept it?
SHRI M. VENKATAH NAIDU Till the Budget is presented.

SHRI SUSHILKUMAR SHINDE : Sir, this issue had come and knowing the
difficulty, the Prime Minister himself has made a statement on this. From the
appointed day, it will have to be accounted, and till such time there is no need.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : Okay; let me put the amendment moved by

Shri Naresh Gujral to vote. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Sir, we will go to the extent of even asking for

a division also. The reason is, ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Let me dispose of Shri Naresh Gujral's
amendment. ...(Interruptions)... 1 shall now put Shri Naresh Gujral's amendment to

vote. The question is:

12. That at page 11, after line 51, the following proviso be inserted,

namely:-

"Provided, however, that while fixing the package referred to in
sub-clause (3) above, regard shall be given to the loss of revenue,

if any, incurred by the successor State of Andhra Pradesh".
The motion was negatived.
SHRI M. VENKAIAH NAIDU : Sir,... ...(Interruptions)...

MR. DEPUTY CHAIRMAN : You explained it. The Government has made the

point clear.

SHRI M. VENKAIAH NAIDU : The Government has not explained it. They

have not understood.

MR. DEPUTY CHAIRMAN : That is up to them. I will put it to vote.
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SHRI M. VENKAIAH NAIDU : Sir, you can do it. It is not like...

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I am not going to do that. I am not doing
that. Don't make wild allegation.

SHRI M. VENKAIAH NAIDU : Okay; no allegation, Sir.
MR. DEPUTY CHAIRMAN : I am not doing that.

SHRI M. VENKAIAH NAIDU : I want a solution. I don't want an allegation.
Sir, my point is, I am requesting the Home Minister and the Prime Minister to clarify
what will happen to the gap between the appointed date and the presentation of the

next Budget. That is the issue. The Minister should understand it. ...(Inferruptions)...

SHRI RAVI SHANKAR PRASAD (Bihar) : Mr. Jairam Ramesh, why don't you

explain it?

SHRI M. VENKAIAH NAIDU : Sir, Shri Jairam Ramesh can also explain it.

...(Interruptions)...
MR. DEPUTY CHAIRMAN : Okay, listen to the hon. Minister.

SHRI SUSHILKUMAR SHINDE : Sir, the Prime Minister, in his Statement, has
said that the appointed day will be so fixed in relation to the notified date.so as to
enable the preparatory work relating to the personnel, finance, distribution of assets
and liabilities to be completed satisfactorily. The issues that may arise in the
successive State of Andhra Pradesh in the very first year, especially during the
period between the 'Appointed Day' and the acceptance of the Fourteenth Finance
Commission recommendations by the Government of India will be compensated in
the regular Union Budget of 2014-15.

MR. DEPUTY CHAIRMAN : Okay. I shall now put...(Interruptions)... Are you
still pressing, Mr. Venkaiah Naidu?

SHRI M. VENKAIAH NAIDU : I am pressing. This is exactly the point that I
am making. ...(Interruptions)... The point is there is a gap between the 'Appointed

Day' and the Budget. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Venkaiahji, he has explained his position.

...(Interruptions)...
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SHRI M. VENKAIAH NAIDU : Please allow me, Sir. ...(Inferruptions)... Mr.

Jairam Ramesh wants to explain. Let him explain. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Okay; okay. Mr. Jairam Ramesh,

...(Interruptions)...
SHRI M. VENKAIAH NAIDU : Why are you in a hurry, Sir?
MR. DEPUTY CHAIRMAN : I am not in a hurry. ...(Interruptions)...

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH) : Sir,
the concern expressed by the hon. Member is...(Interruptions)... There is a notice of
date and there is an 'Appointed Day'. ...(Inferruptions)... We have not fixed what the
'Appointed Day' is. ...(Interruptions)... All we have said is whatever the 'Appointed
Day' is, if there is a gap in the first year of the successive State, it will be
compensated. ...(Interruptions)... We have said, "it will be compensated".
...(Interruptions)... What 'compensation’ means is that if there is a gap, it will be
filled when the regular Budget is presented. That is what the 'compensation’ means.
The hon. Member knows that the Finance Bill has been passed. The process of the
'Interim Budget' is over. In the Interim Budget, we cannot have provisions. That is
why, we have made a provision for a gap between the notified date and the
'Appointed Day'. In the case of Chhattisgarh, in the case of Jharkhand and in the
case of Uttarakhand, the gap between the notified date and the 'Appointed Day' was
three months. It was three months. ...(Interruptions)... Now, I am not saying whether
it will be two months or three months or four months. ...(Inferruptions)... But what
the hon. Prime Minister has said is that the 'Appointed Day' will be fixed in such a
manner that this gap will not exist for the successive State of Andhra Pradesh.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : Are you still pressing? ...(Interruptions)... Are

you still pressing? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Sir, I am giving a solution. ...(Inferruptions)...
That means, till such time the money can be made available from the combined State

account. ...(Interruptions)... Is it so, Mr. Jairam Ramesh? ...(Interruptions)...
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SHRI JAIRAM RAMESH : Till the 'Appointed Day', the State of Andhra

Pradesh continues. The 'Appointed Day' means, there is a State of Telangana and
there is a State of Andhra Pradesh. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Are you still pressing? ...(Interruptions)...
SHRI M. VENKAIAH NAIDU : It's okay now. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN : You are not pressing. ...(Interruptions)... Okay,

Shri Venkaiah Naidu is not pressing, in the light of explanation given by the
Government.

The Amendment (No. 17) was, by lea ve, withdra wn.
Clause 46 was added to the Bill.
Clauses 47 to 89 were added to the Bill.
Clause 90-Polavaram Irrigation Project to be a national project.

MR. DEPUTY CHAIRMAN : In Clause 90, there are six amendments. Shri T.
Devender Goud (Amendments No. 2 and 3), not moving the amendments; Shri
Rabinarayan Mohapatra and Shri Baishnab Parida (Amendments No. 13 and 14); and
Shri M. Venkaiah Naidu (Amendments No. 18 and 19).

...(Interruptions)...
SHRI RABINARAYAN MOHAPATRA (Odisha) : Sir, I beg to move:
1. That at page 24, lines 28 to 31 be deleted.
2. That at page 24, lines 34 and 35 be deleted.
The questions were proposed.

MR. DEPUTY CHAIRMAN : I shall now put the amendments moved by

Shri Rabinarayan Mohapatra and Shri Baishnab Parida to vote.
...(Interruptions)...
SHRI P. RAJEEVE (Keraka ) : Sir, he is asking for division. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : I cannot allow division when there is no order in
the House. When there is such a disorder, how I can have a division.

...(Interruptions)... It is not possible. ...(Inferruptions)...
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MR. DEPUTY CHAIRMAN : It is not possible. ...(Interruptions)... It is not
possible. ...(Interruptions)... How can 1 do division? ...(Interruptions)... Okay, you
take these Members to their seats. ...(Interruptions)... If you can ensure that all the
Members are back to their seats, I can do that. The rule does not permit to take a
division.

SHRI P. RAJEEVE : Why are you giving three chances to one Member and

why are you denying it to the other Member?
MR. DEPUTY CHAIRMAN : No, no, I am not denying. ...(Interruptions)..

SHRI P. RAJEEVE : He is demanding to present his amendments.

..(Interruptions)..
MR. DEPUTY CHAIRMAN : What is he demanding? ..(Interruptions)..

SHRI P. RAJEEVE : You are giving three chances to one Member.

..(Interruptions)..
MR. DEPUTY CHAIRMAN : What is your complaint, Mr. Rajeeve?
SHRI P. RAJEEVE : He wants to present his amendments.
MR. DEPUTY CHAIRMAN : Do they want to say something?

SHRI P. RAJEEVE : Yes.

MR. DEPUTY CHAIRMAN : Let them say. ..(Interruptions).. 1 had called
them; they could have said. ...(Inferruptions).. Okay, 1 have no problem. I will allow

them. I had called them. They did not say anything. That is the point.
SHRI BAISHNAB PARIDA (Odisha) : No, no, we are demanding something.

MR. DEPUTY CHAIRMAN : Okay. Mr. Rabinarayan Mohapatra, what do you

want to say?

SHRI SITARAM YECHURY : Sir, there is a match fixing between the ruling
party and the principal Opposition.
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MR. DEPUTY CHAIRMAN : No, no.
SHRI SITARAM YECHURY : No, no, you don't get into.

MR. DEPUTY CHAIRMAN : Not at all. I don't know any such match fixing. I
have no idea of any such match fixing. I don't know any such thing. I am going by
the rules. ..(Interruptions).. 1 go strictly by the rules. ..(Interruptions).. 1 go strictly

by the rules. Now you explain, Mr. Rabinarayan Mohapatra.

SHRI RABINARAYAN MOHAPATRA : Mr. Deputy Chairman, Sir, in clause
90(1), it is mentioned "The Polavaram Irrigation Project is hereby delcared to be a
national project.” Sir, Godavari river is a riparian river and Chhattisgarh, Maharashtra

and Odisha in this connection... ... (Interruptions)..
MR. DEPUTY CHAIRMAN : Are you talking about your amendments?

SHRI RABINARAYAN MOHAPATRA : Yes, Sir, I am talking about my

amendments. ... (Interruptions)...

MR. DEPUTY CHAIRMAN : Okay. What do you want the Government to do?
Say that? ...(Interruptions).. You tell the Government what you want it to do.

..(Interruptions)..

SHRI RABINARAYAN MOHAPATRA : I urge upon the Government that
when several cases are pending and the matter is sub judice in the court, why the
Government is pressing for that. The villagers of Odisha will suffer. What is the

problem with the Government?
MR. DEPUTY CHAIRMAN : Okay.
SHRI RABINARAYAN MOHAPATRA : I want a specific answer.

MR. DEPUTY CHAIRMAN : Okay. Now, Mr. Jairam Ramesh will reply.

...(Interruptions)...

SHRI JAIRAM RAMESH : Let me explain the situation in relation to the
amendments moved, both by Mr. Venkaiah Naidu and his amendments.
...(Interruptions).. The Polavaram project is a multipurpose project. ...(Interruptions)..
I want to assure Mr. Venkaiah Naidu that although the Bill says 'Polavaram Irrigation
Project’ it is a multi-purpose project providing drinking water to Vishakapatnam,

irrigation water in the Godavari basin and transfer of water from Godavari basin to
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Krishna basin. ...(Interruptions).. So, I want to reassure him that it is a multi-purpose
project and national project is declared for the Polavaram Multipurpose Project,
which also includes power generation. ... (Inferruptions).. Sir, the Polavaram Project
was originated 30 years ago. ...(Interruptions).. The Government of ...(Inferruptions)..
Odisha and the then Government of Madhya Pradesh had given their approval to
the Polavaram project. ...(Interruptions).. Subsequently, because of the submergence
of villages in Dantewada district of Chhattisgarh ...(Interruptions).. and Ratnagiri

district of Odisha. ...(Interruptions)..
MR. DEPUTY CHAIRMAN : Mr. Balagopal. ..(Inferruptions)..

SHRI JAIRAM RAMESH : Odisha and Chattisgarh have gone to the Supreme
Court on the Polavaram Project. ...(Interruptions).. There is no question about it. But
the Government of India will take a stand and the Government of India is committed

to implement it in the Poiavaram... (Interruptions)..
MR. DEPUTY CHAIRMAN : Okay.

SHRI JAIRAM RAMESH : ..with full R and R for all the submerged villages
and in ensuring that all environmental laws and all forest laws are fully protected.

...(Interruptions)..

MR. DEPUTY CHAIRMAN : I shall now put the amendments moved by

Shri Rabinarayan Mohapatra and Shri Baishnab Parida to vote. The question is:
3. That at page 24, lines 28 to 31 be deleted.
4. That at page 24, lines 34 and 35 be deleted.
The motions were negatived.
...(Interruptions)..
SHRI RABINARAYAN MOHAPATRA : Sir, we are staging a walk-out.
(At this stage, some hon. Members left the Chamber.)
MR. DEPUTY CHAIRMAN : Now, Shri Venkaiah Naidu.

SHRI M. VENKAIAH NAIDU : Sir, I am not pressing. I am satisfied with the

answer given by the hon. Minister. ..(Interruptions)..
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MR. DEPUTY CHAIRMAN : Since Shri Venkaiah Naidu is satisfied with the

reply of the Minister, he is not pressing. Therefore, I am putting clause 90 to vote.
Clause 90 was added to the Bill.

MR. DEPUTY CHAIRMAN : Now, I shall take up clause 93. There is one
amendment (No. 20) by Shri Venkaiah Naidu. Shri Venkaiah Naidu, are you moving

your amendment? ...(Interruptions)...
SHRI M. VENKAIAH NAIDU : No, Sir, I am not moving. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Shri Venkaiah Naidu is not moving his

amendment. Therefore, I am putting clause 93 to vote.
Clause 93 was added to the Bill.
Clauses 94 to 108, the First Schedule to Tenth Schedule were added to the Bill.

MR. DEPUTY CHAIRMAN : Now, 1 shall take up the Eleventh Schedule.
There is one amendment (No. 21) by Shri Venkaiah Naidu. Mr. Venkaiah Naidu, are

you moving your amendment? ...(Inferruptions)...

SHRI M. VENKAIAH NAIDU : Sir, I want to say something on this
amendment because the issue of Dummugudem Nagarjuna Sagar Tail Pond Project is
a project for both Telangana as well as Rayalaseema. ...(Interruptions)... So, that
being the case, I want the Government to give an assurance to the House that this
project, which is already commenced, where Rs.695 crores have been spent and
which is a project which was sanctioned in 2009, would be taken care of by it; but
unfortunately it is missing here. ...(Interruptions)...That is why 1 want the
Government to take care of this project, and I want an assurance from the

Government to this effect. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Jairam Ramesh. You have alrcady spent

money on that. ...(Interruptions)...

SHRI JAIRAM RAMESH : Sir, the Polavarum Project has been declared as a
national project. The Dummugudem Lift Irrigation Project was considered.
...(Interruptions)... There are some further technical details that are required. Give the
Government a little time to get all the technical information, after which a final view

will be taken. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Tenders have been called. Work is going on.
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...(Interruptions)... Work is going on. Tenders have been called by your own

Government. ...(Interruptions)...

SHRI JAIRAM RAMESH : Sir, the work is going on. The demand is for

declaring it as a national project. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : No, no. ...(Interruptions)... Dummugudem-
Nagarjuna Sagar Tail Pond Project should be completed as per the schedule so that

Rayalaseema can be helped. ... (Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Jairam Ramesh, you have alrcady spent
money. Why don't you say that? ...(Interruptions)...

SHRI JAIRAM RAMESH : Sir, the Bill provides it categorically. I want to
assure the hon. Member that the Bill categorically states that all existing projects
shall be continued, and the project schedule shall be completed. There is no doubt

on all on-going projects. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Okay. That is clear. So, Mr. Venkaiah Naidu, are

you pressing your amendment? ...(Interruptions)...
SHRI M. VENKAIAH NAIDU : No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: So, the amendment is not pressed. Therefore, 1

am putting the Fleventh Schedule to vote. ...(Interruptions)...
The Eleventh Schedule was added to the Bill.
The Twelfth Schedule was added to the Bill.

MR. DEPUTY CHAIRMAN : Now, I shall take up the Thirteenth Schedule.
There are ten amendments (Nos. 22-31) by Shri Venkaiah Naidu. ...(Interruptions)...
Shri Venkaiah Naidu.

SHRI M. VENKAIAH NAIDU : Sir, the Government has given certain
assurances. "They said, They will take steps.’ I suggested that the Government
should commit itself and say, 'shall be completed within a particular time.’
...(Interruptions)... These are the amendments. You are giving an assurance.
Tomorrow, after two months, you may not be there. Some other person will come.
...(Interruptions)... No, we will be coming. ...(Interruptions)... We will be coming.
...(Interruptions)... My Government is going to be there. ...(Interruptions)... My

Government is going to be there. ...(Interruptions)...
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8.00 pm.

MR. DEPUTY CHAIRMAN : Venkaiah Naiduji, please. ..(Interruptions)... They
are not agreeing. ...(Interruptions)... Venkaiahji, we are not agreeing.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU : The entire country wants us to come to
power. They are going. There is no doubt. ...(Interruptions)... But I want them to be
sincere. Please commit yourself. At page 70, under caption 'Education’, you have
mentioned II'Ts and all other institutions. After the words, "The Government of India

shall”, you are saying "take steps ..." '"Taking steps' means ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN : He wants a positive assurance.

...(Interruptions)...

SHRI JAIRAM RAMESH : Sir, the Government of India in the Thirteenth
Schedule is absolutely crystal clear. ...(Interruptions)... When it says, 'The
Government shall take steps’, we have to take steps. We have to get Planning
Commission’s approval; we have to get the Finance Ministry's approval.

...(Interruptions)... We have to get the Cabinet approval.
MR. DEPUTY CHAIRMAN : Government is continuous. ...(Interruptions)...

SHRI JAIRAM RAMESH : Mr. Venkaiah Naidu had been a senior Cabinet
Minister. It is not 'may'. It says, 'Government shall ..." 'Government shall' means it is

committed to it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Venkaiahji, Government is continuous. Why do

you worry? ...(Interruptions)...

Sir, my point is about the wordings used. Hon. Minister, go through page no.
17. 'Infrastructure’'-the words 'examined within six months'. ...(Inferruptions)... could

be 'examined and rejected’; those can be the words ....(Interruptions)...

SHRI JAIRAM RAMESH : Sir, I will explain why. ...(Interruptions)... Where
Government is taking the decision on its own, the words are, 'Government shall’
...(Interruptions)... But there are certain projects implemented by public sector
companies, like the NTPC, the Steel Authority of India, the 10C. ...(Interruptions)...
Now, we don't want to decide on their behalf. That is why we have said

...(Interruptions)...



Government [20 FEB., 2014] Bill 481

MR. DEPUTY CHAIRMAN: Venkaiahji is ready to accommodate you.

...(Interruptions)...
SHRI JAIRAM RAMESH : Let me finish. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : It is okay. That is the assurance.

...(Interruptions)...

SHRI JAIRAM RAMESH : Let me finish. ...(Interruptions)... Let me finish.
...(Interruptions)... I am sure, you respect the autonomy of the PSUs as much as we
do. ...(Interruptions)... We don't take decisions on behalf of the PSUs.
...(Interruptions)... The investment decision has to be taken by the Board of NTPC,
by the Board of SAIL, by the Board of IOC. That is why we have said that within a
period of six months these companies will complete the feasibility study. Without a
feasibility study, mega investments cannot take place. ...(Interruptions)... But where
Government is taking the responsibility, like IIT, like IIM and like AIIMS, we have
said, 'Government shall' do it. 1 request the hon. Member to see this distinction
between Government as an investor and public sector companies as investors.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : Okay, Mr. Venkaiah, so, you are not pressing the

Amendment now.
SHRI M. VENKAIAH NAIDU : No, Sir.

MR. DEPUTY CHAIRMAN : Now, in the light of the explanation given by the

Minister, that is not being...

SHRI RAVI SHANKAR PRASAD : Mr. Jairam Ramesh, we hope you will
persuade those public sector undertakings to expedite the process.

...(Interruptions)... Will you do that? ...(Interruptions)...

SHRI JAIRAM RAMESH : If we come back to power, we will do it.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : All right. ...(Interruptions)... That is a very

positive assurance. So, you are not pressing the amendment, Mr. Naidu.

SHRI M. VENKAIAH NAIDU : Sir, on the basis of his assurance and the
hope that anyhow, we would be coming to power in another two months, I am not

going further. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN : I shall now put the Thirteenth Schedule to vote.
The Thirteenth Schedule was added to the Bill.

MR. DEPUTY CHAIRMAN : In Clause 1, there is one Amendment (No. 4) by
Shri Derek O'Brien. ...(Interruptions)... Mr. Derek O'Brien, are you moving the
Amendment? ...(Interruptions)... You are in the Well. So, I am ignoring you.

...(Interruptions)... Now, Amendment not moved.
Clause 1 was added to the Bill.
The Enacting Formula and Title were added to the Bill.

MR. DEPUTY CHAIRMAN : Now, Shri Sushilkumar Shinde to move that the
Bill be passed. ...(Interruptions)...

SHRI SUSHILKUMAR SHINDE : Sir, I beg to move:
That the Bill be passed.
The question was proposed.

SHRI SITARAM YECHURY : Division. ...(Interruptions)... Division.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : How do I take a division in this condition?

...(Interruptions)...

SHRI SITARAM YECHURY : Sir, we want a Division on the Bill.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Yechury, if you can ensure that

...(Interruptions)...
SHRI TAPAN KUMAR SEN : Sir, there will be no difficulty ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, there will be no difficulty. ...(Inferruptions)...
Sir, there will be no difficulty. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : No, I have to go by the rules. ...(Interruptions)...

SHRI TAPAN KUMAR SEN : Sir, take the division. The House is quite in

order. ...(Interruptions)... The House is quite in order. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN : The rule does not permit division when
Members are standing in the Well. ...(Interruptions)... You encourage them...

(Interruptions)... You persuade them. ...(Inferruptions)...
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SHRI TAPAN KUMAR SEN : Sir, take the division. The House is quite in

order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Please, listen to me. ...(Inferruptions)... Now, let

me give my order. ...(Interruptions)...

SHRI TAPAN KUMAR SEN : Sir, the House is quite in order.

...(Interruptions)... We want division. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : The Chair has no problem in taking a division,
but the rule does not permit me to take a division when Members are in the Well.

...(Interruptions)... 1 cannot break the rule. ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, it is the responsibility of the Chair.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : I am unable to take division. ...(Inferruptions)...

You encourage them...(Interruptions)... I cannot do that. ...(Interruptions)...

SHRI TAPAN KUMAR SEN : Sir, the House is quite in order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : I am helpless. ...(Inferruptions)... I have to go by
rules only. The House has the responsibility, not me alone. ...(Interruptions)... It is
the responsibility of all of you. ...(Inferruptions)... Why don't you persuade your
friends to go back to their seats? ...(Interruptions)... No, 1 am helpless.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Sir, you are not taking up the Bill for passage.
...(Interruptions)... 1 don't bother about slogans raised by people who were hand-in-
glove with the Congress Party, or about those who were in the lap of the Congress
Party till yesterday. I don't bother about them. I don't bother about people who were
in UPA-I and part of scams. ...(Inferruptions)... Sir my point is, though we are not
fully satisfied, still, in the interest of the larger aspirations of the people of
Telangana ...(Interruptions)... And also in the backdrop of the fact that we are at the
fag end of the tenure of this Government, we want to respect the sentiments of

people ...(Interruptions)... We want the justice to be done to the people of
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Seemandhra. ...(Interruptions)... If we come to power, we are confident that we will
be able to make a balance. ...(Inferruptions)... We are supporting the Bill.

...(Interruptions)...

SHRI SITARAM YECHURY : Please ensure that there is order in the House.
...(Interruptions)... And that the democratic right of the Members of the House is

upheld. ...(Interruptions)... That is your job in the Chair. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN : So far, I tried my best. ...(Interruptions)... You

cannot blame me. ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, if you are not going to have a division, in
protest, we want to walk out. ...(Inferruptions)... We are going to walk out in protest
because you are not allowing a division. ...(Interruptions)... And 1 want to register it

being very undemocratic. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I cannot allow division when some Members are
standing in the Well. ...(Interruptions)...

SHRI SITARAM YECHURY : That is very undemocratic. ...(Interruptions)...
(At this stage some Hon. Members left the Chamber)
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(At this stage some hon. Members left the Chamber.)

MR. DEPUTY CHAIRMAN: Hon. Minister has moved the motion.

...(Interruptions)... The question is:
That the Bill be passed.
The motion was adopted.

MR. DEPUTY CHAIRMAN : The House is adjourned to meet tomorrow at
11.00 am.

The House then adjourned at seven minutes past

eight of the clock till eleven of the clock on

Friday, the 21st February, 2014.



